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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.539/2022

Omaram Banjara

Applicant
Versus
State of Rajasthan & Ors,
Respondents
REPLY ON BEHALF OF RAJASTHAN STATE POLLUTION

— - e

HON'ELE TRIBUNAL ORDER DATED 06.12.2022.

MAY IT PLEASE THIS HON'BLE TRIBUNAL:

The humble answering-respondent most respectfully submit the action

taken report as under:-

That the Hon'ble Tribunal by order dated 06.12.2022 has directed inter-

alia as follows:

“3. In view of the averments in the application and observations in
the report of the Joint Committee, we consider it appropriate to
have response of (1) State of Rajasthan through Chief Secretary,
Government of Rajasthan, (2) Principal Secretary, Department af
Industries, Government of Rajasthan, (3) State PCB, (4) District
Collector, Pali and (5) the Project Proponent- M/s Nayara Energy
Company Ltd., who stand impleaded as respondents No. 1 to 5. The
Registry is directed to prepare and attach memo of parties to the
application. Respondent no. 3 is already appearing before this
Tribunal through counsel. Notices be issued to respondents No. 1, 2,

4 and 5 requiring them to file their reply/response within two

months at judicialngtiagov.in preferably in the form of searchable
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PDF/OCR Supported PDF and not in the form of Image PDF. Reply by

respondent no. 3 be also filed within two month as directed above.”

That the State Board has issucd Consent 1o Establish to respondent no.5
for storage of Ethanol, HSD, MS and Slop vide letter dated 10.06.2020
having validity upto 31.10.2024. The copy of the CTE letter dated
10.06.2020 is annexed herewith and marked as Annexure-R-3/1.
Further, Consent to Operate was issued vide letter dated 09.02.2022
having validity upto 30.09.2026. The copy of the CTO letter dated

09.02.2022 is annexed herewith and marked as Annexure-R-3/2.

That the State Board has issued Consent to Establish to respondent no. 5
for installing fire-fighting engine (03 nos.) vide letter dated 23.03.2023,
The copy of the CTE letter dated 23.03.2022 is annexed herewith and
marked as Annexure-R-3/3. Further, the State Board has issued Consenl
to Operate vide letter dated 29.06.2022. The copy of CTO letter dated

209 06,2022 is annexed herewith and marked as Annexure-R-3/4.

That the State Board has issued suthorization vide letter dated
26.06.2022 under HWMR, 2016 for il Filter (32 No. /Annum), Oily Sludge
(02 Kg/Annum) Sludge and filters contaminated with oil (20.00 MT in 3
Years), contaminated cotton rags or other cleaning materials (300
KG/Annum) and Used or Spent oil (1000 Litres/Annum). The copy of
authorization letter dated 29.06.2022 is annexed herewith and marked as

Annexure-R-3/5.

That the officials of the State Board along with members of Joint
Commitiee had inspected the unit on 17.03.2023, during the course of
inspection the unit was found compliant of consent conditions. The
detailed inspection report is annexed herewith and marked as Aanexure-

R-3/6.

That the officials of the State Board had also conducted Ambient Air

Quality Monitoring and Noise Monitoring on 17.03.2023, the analysis
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results are within the prescribed limits, The copy of the analysis results is

annexed herewith and marked as Annexure-R-3/7.

Prayer
It is, therefore, most humbly prayed that in view of submission

mentioned herein above thereplyon behalf of RSPCB may kindly be taken

Boltion (ot Board Pal
nhAPE RESPONDENT

THROUGH HIS COUNSELS

on record and the original application be dismissed.

[Nishant Awana)



D 4, Institutional Area, |halana Deooungari, Jaipur-302

HelhDOrice (HDF)

Rajasthan State Pollution Control Board

Phone: 0141-5159600,5058605 Fax: 0141-5159697
Registered

FileNo :  F{HDF)/PalifPali)/Z{1)/2020-2021/1182-1 1584
OrderNo:  2020-2021/HDF,/3082

Unmit Id : 10077
M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET
AIRWAYS GODRE] BEL, PLOT NO C-68, ( RLOCK,
BANDRA KURLA COMPLEX, BANDRA EAST , MUMIBAL
Tehsil:MUMBAI

District: MUMBAIL

Sah:

Beif:

5ir,

Consent to Establish under section 25/260f the Water (Prevention & Conoral of FPollution)
Act, 1974 and under section 21[4) of Alr [Prevention & Control of Pallution) Act 1981
Your application(s] for Consent to Establish daved 26,/00 /2019 and subsequent correspondence.

Consent to Establish inder the proviglons «of secdon 25726 0f the Water (Preventon &
Control of Pollution) Act, 1974 (hercinafter o be referred as the Water Act) and under section
1 of the Air [Prevention & Cootrol of Pollution) Act. 1981 (hereinafier to be referred as the
Air Act) as amended to date ond rules & the orders issued thereunder .is hereby gramted for
your Storage of petrolesm  product plamt  siuated [ proposed  at ROHAT  SAWAIPURA
Tehsil:Rahat District:Pali . Rajasthan under the provisions of the Sud Ac(s) This consent s
granted on the basis of examigation of the information [uriished by you in consent
application(s) and the documents submitted therewith, subject to the following conditions:-

1 That this Consent tn Establish & wvalid for a period from 267112019 w 31/10/20240r
date of Commeacement «f production [ commissioning of the projeca or activides
whichever s earlier .

2  That this Consent ix granted for manufacturing [/ producing following  products [/ by
products or carrying out  the following oactivities or  operation/proesses  or prowiding
fillowing services with capacities glven below,

Particular Type (Quantity / Capacity
Ethanad Activity 460.00 KL
H5D Activity A5, 160,00 KL
ME Activity 12710040 KL
Sl Service oo KL
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Rajasthan State Pollution Control Board

— e 4, Institutional Area, Jhalana Doongari, [aipur-302

? Phone: 0141-5159600,51%8695 Fax: 0141-5159697

File No

Order No:  2020-2021/HDF/ 3082

Registered
: F{HDF),/Pali{Pali)/2(1)/2020-2021,/ 116821184
Dispatch Date:  10/06/2020

Umit 1d : 100787

3 That in case of any Increase in capacty or addition /| modifiation / alwerstion or change in
product mix o process or raw material or fuel the project propopent (s reguired o obtain
fresh consent to establish.

4 That the control equipment s pooposed’ by the applicast shall be instalied before tnal
operation is- sarted for which prior comsent to operaw under the provision of the Water
Act and Alr Act shall be obtained, This consent to establish shall not be freated 3% consent
ik dnprate,

5 That the quantty of effluent geseration and dispossl along with mede of disposal for the
treated effluent shall be os under:

Type of effluent Max. effluent Quantity of Qmantity of reated
EEReranon effuent tobo effluent to be disposed
[KLI) recyeled (KLD) (LD} and maode of
disposal
Domestic Sewage 3500 Ml 3.500
Ta be reated in 5TP
andl to be used [n
plantatien ang
hortiouloure
Trade Eflwen £.0410 HIL 2000
Plantation

6 That the sources of air emmissions along with  pollution  control  meassures  and  the
emission standards for the presoribed parameters shall be 25 ander:

Papez of B
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Rajasthan State Pollution Control Board

e 4, Institutional Area, |halana Doongard, Jalpur-302
W Phone: 0141-5159600,5155695 Fax: 0141-5159697
Raglstennd
FileNo :  F(HDF)/Pali{Pali)/2({1)/2020-2021 /11521154
Order Mo:  2020-2021/HDF /3002 Dispatch Date: 10062020
Umit Bd : 100787
Sources of Alr Emmissions Pallation Cantral Prescribed
Measures Parmmeter standard
DG 5et {1 no.]i 250KVA) ACDUSTIC
ENCLOSURE ,
ADEQUATE STACK
HEIGHT
G Set= {2 nos, [ TA0KVA ACDUSTIC
EXCH) ENCLOSURE ,
ADEQUATE STALK
HEIGHT

7 That the domestic sewage shall be treated before disposal so a3 w conform to the
standards prescribed by the Hoard a5 sotified uweder the Esvironment  (Protection)
Act-1986 for  disposal  Inte  Inland Surface  Waler, The main  parameters  for megular
mienitoring shall be a5 under.

Parameters Standards
pH Yalue Between 5.5 fa 0.0
il and Grease Mt 1o esceed 10 ozl
Binchemical Oxygen Demand (5 days an 279 Mot o exceed 30 mg/|
Total Sespended Solids Mot (o pxceed 50 ma/l
Chemical Oayzen Demami Mot to exceed 250 mg/

# That this consent to establish is being issued only for the toml siorage of 48340 KL
of petroleum products (HSD, Slop, M5 & Ethamol) as per condition no. Zand shall
not be treated for processing/ storage of any other petrolewdm products,

9 That this consest to establish is being sswed vpon the khasra no duly converted for
industrial wse by SDM Rohat Distt. Pali- Hhasra no. Z79/31, 276, IT6{1), Z76(Z],
273719, 272, I79/ZT, 27B/1. 27916, 2T9/4, 27923, ITI/IT, 2T, TR/, 2T
dated 19/08, 2016 and khasra no, 278/2 daved 26,/08/2016 of land conversion,

Page 3 of 8
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Hajasthan State Pollution Control Board
T 4, Institutional Area, [halana Doongari, Jaipur-302

W Phone: 0141-5159600,5 159695 Fax: 0141-5159697

Registered
FileNo :  F{HDF)/Pali{Pali)/2[1)/2020-2021/1182- 1184
OrderNo:  2020-2021/HDF S1082 D N Bt 10/06,/202¢
Uimig bd = 1007THT

10 That total water regquirement is 12 HLD ([for domestic use-5 KLD, Fire fighting-Z KLD
& Plantation-5 KLD) and same shall be obtained from ground water.

11 That the industry shall provide sewage treatment plamt [STP) of adequate  capacity
so as to treal the entire domestic waste water [35HLD) up to the norms for inland
surface water standards at condition no 6

12 That entire STP  treated domestic waste water shall  be wsed for
plantathon/gardening within the premises and no waste water shall be discharged
nirtside the premizes,

13 That the indwdtry shall proside Mow meters on sources/intake of fresh water., waste
water generation and oo the inlet and outet of 5TP to measure the goantity of
daily water consumpiion and trested waste water reused and daily records of same
shall bé maintained and submitted 1o the Board.

14 Thai industry shall not abstract ground water withowt prier NOC Permission  from
CGWA before commissioning of plant.

15 That no process effiuent will be generated. The effluent geserated frum the fAoor
washing and mock drill will be suitably treated in 0l Water Separator nstalied ag
anit & shall be used for plantation/ Horticuliure,

16 That all possible efforts shall be made for misimization of use of fresh water and
use of treated waste water for gainful wse within premises.

17 That no treated/untreated waste water (domestic/trade] shall be discharge out
side the premises & complete zero liguid discharge status shall be maintained.

18 That the wnit shall prowide acoustic enclosure and stack of adegquate beight with
DG Sets of (2xT750 KVA Each, 012250 KVA,

19 That unit shall wse cdeaner fuel in DG Set/ fAre fghting englies etc Le. having low
sulpher content

20 Thai additional source of AlrfWaber pollution shall oot be installed without prior
conzent te establish from the Suste Board.

21 That the industry shall obtain Esvironmental Cearance from competent  awthority
under  ElA  Notfication dated 14092006 for @king wp any suwch activity  which
attracts  FEaviroamental clearance onder ElA Notification dated 14092006 in
lture,

22 That wait dhall submit PESO licease within a period of one monith.

23 That the unit shall operate with the valid policy under FLI Act, 1991,

24 That the unit shall comply with the provigions of manufactuce, storage and mport
of hasardous Chemical Bules 1989,

25 That industry shall comply with the provisions of Hazardows & others Wasie
(Management, & Transboondary Movement] Rules, 200046,

Pagadol§
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== Rajasthan State Pollution Control Board
T 4, Institutional Area, Jhalana Doongari, Jaipur-302
W Phone: 0141-5159600,51%8695 Fax: 0141-5159697
Registerad

FilaNo :  F(HDF)/Pali{Pali)/2{1)/2020-2021/1182-1184
Order No:  2020-2021/HDF /3082

Ui 0d :  1Q07ET
26 Thar unitshall provide of greenbelt cover by 33% of total land area

Dispatch Date:  10,/06/2020

27 That capital investment as per the CA. certificate submimed by the unit is Rs. 200
L

28 That the unit shall install adequately designed rain water harvesdng structure  for
recharge of ground water in and around the area

29 That the industry shall not use petcoks/farnace oil in any process/service/utility in
compliance te the order dated 24/10/2017of Hon'ble Supreme Court. wherein ban
has been imposed on the use of pet coke and furnace oil in the State of Rajasthan,

30 That the industry shall submit half yearly compliance report of all the above
conditions to the State Board.

31 That not withstanding anything provided hereinghove, the State Board shall hawve power
and reserves its right, as comtained under section Z7(Z) of the Water Act and under
section 21{6) of the Air Act o review anyone or all the condivions imposed here In
above and to make such variation as it deemed Mt for the purpose of compliance of the
Water Act and Air Ack

32 Thal the grant of this Consest to Establish Is isswed from the envimnmental angle only.
and does not  absolve the project  propoment from  the other statetory  chligations
prescribed under any other law or any other instrument in force. The sole and complets
resporsibility, to comply with the coaditons laid down in all other laws for the tme-being
i force, rests with the industry/ unit/ project proponent

33 That the grant of this Consent to Establish shall not in any way adversely affect o7
jpopardize the legal proceedings. if any, instiruted in the past or that could be instituted
against wou hy the State Board for violatlon of the provisions of the Act or the Rules made
thervunder

This Consent to Establish shall also be suobject lbeside the gforesaid specific conditions, o

the general conditions given in the enclosed Annexure, The project proponent will comply

with the provisions of the Water Aot and Air Act and to such other conditions as may. from
sime to time, be specified by the Swte Board under the provisions of the aforesaid Act{s).

Messe note that, non enmplisnee of any of the above stated conditions would tantamount o

revocation of Consent to Establish and projec proponent / occupier shall be liable fur kegal

action under the the relevant provisions of the said Act(s].

Pasge 5 ol &




A@rbmice (HpF )
Rajasthan State Pollution Control Board
L 4, Institutional Area, Jhalana Doongari, Jaipur-302

W Phone: 0141-5159600,51%8695 Fax: 0141-5159697

Registered

FileNo :  F{HDF)/Pali{Pali]/2(1)/2020-2021,/1102- 1184
Order No:  2020-Z021/HDF/3082

Dispatch Date:  10/06,/2020
Unit W : 100787

This bears the approval of the competent authority.

Yours Sincencly

Croup Incharge| HDF |
(A) Copy Tos-

1 Hegional Officer, Regonal Office. Rajasthan State Pollution Control Board, Pall o ensure
the compliance.

& Master File

Group Incharge| HDF |

Page 5 of 9
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=== Rajasthan State Pollution Control Board
S 4, Institutional Area, [halana Doongari, Jaipur-30Z 004
W Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F{HSW)/Pali{Pali)/6811(1)/2021-2022/6512-6514

Order No:  Z0Z1-Z0ZZ/HDF /B804

Date: Feb 9Z0ZZ Z:55PM

Unic Id :  100D7ET
M /s NAYARA ENERGY LIMITED

MAYARA ENERCY LIMITED, 5TH FLIONME, JET AIRWAYS
GODRE] BEC, PLOT NO C-68, G BLOCE, BANDRA KLTRLA
COMPLEX, BANDRA EAST , MUMBAI Tehsil:MUMBAI
Mstrict:MLUMBEAI

Sub: Consent to Operate under section 25/260f the Water (Prevention & Contral of Follution)

Ref:

Sir,

Act 1974 and under section 21(4) of Alr {Prevention & Control of Pellution) Act 1981
Your applicadon for Consent to Dperate dated 21,/10/207 | and subtequent correspondenoe

Consent W Operate under he ovisions of section 25/26of the Water ([Preventon &
Control of Pollution] AL 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Polluton) Act. 1981, (hereinafier to be relerred as thi
Air Act] as amended to date and rules & the orders isswed thereunder is hereby granted for
vour Storage of petroleam prodect plant siuated at ROHAT SAWAIPURA - Tehsil:Rohat
District:Pall . Rajasthan, subject to the fellswing conditions:-

1 That this Consent to Operate is valid for a period fom 21,/10/2021 to 30/09/2026 .

2 That this Consent is granted for manubcturing / producng  following products [ by
products or carrying out the following activites or operstion/processes  or  providing
inllewrme sorvices with capacities given below,

Particular Type Quantity with Unit
Ethanal Activity 150.04 KL
HED Autivity 21, 0 K.
M5 Activity 7.540.00 KL
Sl Service 10,00 KL

3 That this consent o operobe is for existing plant, process B copacity  and Separale - comnsent
m estahlishfoperate b5 required to be taken for any asdditton J modification [ alterstion in
process or change in capacity or change in fuel,

4 That the guantity of efluent gemerstion dlong with made of disposal for the treated
effluent shall be a5 under:

Page 1 ol &
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Head Office [HDF
= Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
i Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
File No F{HSW )/ Pali(Pali) /6811{1)/2021-2022 /6512-6514

Order No:  2021-2022/HIF/BRE4
Unit & : 100787

Nate: Feb 9 2022 2:55PM

Type of effluent Max. effluent Recyeled ity Dispased Qty of efffuent
pEneration of Effluent (KLD}and mode of disposal
(KLD} (KLD)
Domestic Sewags 3,500 MIL A500
To be treated in STP and to be
uged i plantation and
hortheul ture
Trazte Efluent 2000 MI1L 2 (R0
Rease in Process

5 That the sources of air emmissions along with pollation  control meisures snd  the
emission standards for the prescribed paramsters shall be as under:

Sources of Air Emmissions Pollutisn Control Prescr bed
feasures Parameter standard

DG Set [ nos ) 250KVA) ACDUSTIC ERCLOSURE
, ADEQUATE STACK
HEIGHT

DG 52t [ nos.){ TSOKVA] ACOUSTIC ENCLOSURE
ADEQUATE STACK
HENGHT

6 That the domestic sewage shall be treated  before dikposal z0 a8 to conform W the
standards prescribed  under  the  Envireovent [Frofection)]  Act-1M6for  disposal Indo
Inland Surface Water. The main parameters for regular man itoring shall be ax under.
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ﬁ Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 (004
Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registerad
File Mo :  F(HSW)/Pali{Pali)/6811(1)/20Z1-2022/6512-6514

Order No:  2021-2022/HDF /8BB4
Unit id ¢ 100787

Date: Feb 92022 Z2:55FM

Parameters Standards
pH Value Between 5.5 o 00
i1 @l Grease Pint to exceed 10 ma’l
Bochemical Oxygen Demand (3 days at 27°C) Mat to exceed 30 mgl
Total Suspended Solids ot to exoeed 20 mp
Chemical Ouygen Demand Mot to exceed 150 mgl

7 That this consent to operate is Valid only for the total storage of J9090KL of

11

1z

13

15

i6

petroleum products (HSD, Slop, MS & Ethamol) as per condition no. Zand shall not
be trested for processing/ storage of any other petroleam products,

That total water requirement i@ 1ZKLD (for domestic use-5 KLD.Industrial-Z KLD &
Mantation /others-5 KLD) and same shall be obtained from ground water,

That the industry shall maintain sewage treatment plant (STP) of adeguate
capacity 50 as to treat the entice domestic waste water [3.5KHLD) up to the norms
for inland surface water standands at conditlon no &

That entire STP  treated domestic waste water shall be  wsed  for
plantation/gardening within the premises and no waste water shall be discharged
outside the premises

That ithe industry shall malatain flow meters on  sources/intake of fresh water,
waste water generation amd on the inlet and outlet of STP to measure the guantity
of dally water consumption and treated waste water reused and dally records of
same shall be maintained and submitted to the Board,

That industry shall not abstract pround water without prior NOC/ Permission from
CCWA & shall comply with all the condion of NOC nmo. CGWAS NOC/ INDY
ORIG,/2021 /10795,

That mo process effluent will be genorated The effluent gemerated from the fAoor
washing and mock drill will be suitably treated in 0il Water Separator installed at
unit & shall be wsed for plantatienHe riculture.

That all possible efforts shall be made for minimization of use of fresh water and
wse of treated waste water for gainful use within premises.

That no treated/untreated  waste  waber  [domestic/rade) shall be  discharge  out
gide the premises & complete zero Hoguid discha rge stamus shall be maintained.

That the wnit shall malntain acoustic enclosure and stack of adeguate height wich
.G, Sets of B2x 750 KVA Each, 01x250 KVA.

Page 3 of 6
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Rajasthan State Pollution Control Board

E— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

4

File No

FPhone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
FHSW)/Pali[Pali) /6811(1)/2021-2022 /6512-6514

Order No:  Z021-2022 /HDF/BS84

Date: Feb 92022 2:55PM

Uimit 14 1 1M7HT
17 That already Installed fire fighting engine (Zno.) shall not be operated without

19

20

Z1
22

21

24
25

27

Z8

29

prior conseal from the Smte Board for which ounit shall apply obtain  separate
conseat o establish £ operate from the State Board before 20.02.2022,

That wnit shall ose cleaner fuel in DG Set/ fire fighting engines etc Le. having low
milphier content.

That additional source of Air/Water pollution shall not be installed without prior
ongent to establish from the Stabe Board,

That the industry shall obtiin Enwirommental Clearance from competent authaoricy
under ElA  Nodfication  dated 14092006 for taking wp any such  ackivity which
attracts  Environmental  clearance  wnder  EIA Motificaton  dated 14092006 in
future

That unit shall operate with valid PESO license & policy under PLI Act, 1991,

That the unit shall comply with the provisions of manufacture, starage and import
of hazardous Chemical Rules 1989

That  Iindustry shall comply with the provisions of Hazardous & others Waste
[Management, & Transboundary Movement] Rules, 2016and shall apply & obtain
Hazardous waste authorization before 28.02. 2022,

That unit shall provide of greenbe bt cover by 33% of total band ares.

That capital investment as per the CA  certificate  submitted by the unli = Rs
11653 Cr

That the unit shall install adequately designed rain water harvesting structure  for
l!\!l.arp.- of ground watsr in and arousd the arma,

That the industry shall oot use petcoke/furnace oil in any process/service/utility in
compliance o the order dated 24/10/2017 of Hom'ble Supreme Court, wherein bhan
Inlbﬂnunpmdnnmcmnfpetmtemﬂmrnmudlinﬂlﬁutenlﬂaja;m“_

That the Industry shall submit hall yearly compliance report of all the above
conditions to the State Board

That ot withstanding anything provided hereinabove, the State Board shall have powir
and reserves its oright, a5 contained under section 2T(2) of the Water Act and  under
section 21(6) of the Air Act to review anyone or all the conditions Imposed here in
above and to make such variaton as it deemed fit for the purpase of Alr Aot & Water
Act,

Page 4 018
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Rajasthan State Pollution Control Board

i 4, Institutional Area, Jhalana Doongari, Jalpur-302 004
W Phone: 0141-5159600,5159695 Fax: 0141-5159697
Reglsterad
FileNo :  F{HSW]/PalifPali)/6811(1)/2021-2022/6512-6514

Order No:  2021-2022 /HDF /8864

Drane: Feh 9EZ0EE Z:55FM
Unit 1d : 1HFTET

30 That the grant of this Consent to Operate & Sseed from the environmental argle only,
and doss  not  absolve the pmject proponent  from the  other statutory obligations
prescribed under any other baw orf any other instrument in foree. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
i foroe, rests with the indusiry) umity project proponent

31 That the grant of this Consent to Operate shall not in any way, adversely afkect of
jeopardize the legal prooveding, if any, (nstiuted in the past or thet could be instituted

againt you by the Stete Board for violation of the provisions of the Act or the Rules made
thereunder.

37 That the Project Proponest shall comply with prowisions of the E-waste [Management)
Rubes, 20016and ensure that e-waste generated by them is  channeliped through  collection
centre or dealer of authorized producer or dismantler or recycler of through desgmated
take hack service provider of the producer to authorized diemantler or recycer,

43 That the Project Proponent shall maintain record of ewaste gemerated by them in Form-2
and make such records available for scrutimy by the hoard

g4 That the Project Proponent shall file annual retums in Form-3, to the Board on or before
thee A0ith day af june Tollowing the financial vear to which that return relates

g5 That the transportstion of e-waste shall be carded out as per the manifest system wherehy
the tansporter shall be reguired w carry o document (three copies) prepared by the
sender, giving the details as per Form-6.

35 That the Projecs Proponent shall comply with provisions of the Bameries [Management and
Handiing) Rules, 2001 (as amended] and submit hall yearly returns [as bulk consumer,
imponer, audioneer, recycler as the case may be] w the Swate Board as provided under
Rule 10[2) (1] of the Batery (Management and Handling) Rules, 2001 [as amended). In
Case the Project Proponent is not o bulk consumer even then the used hameries shall be
returnéd 1o the authorized dealens or recychers anly,

47 That the record of batterles purchased and sold/ returned o registered dealers and/ ar
authorized recyclers shall be maint@ined and made avallable to the officers of the Board
during inspeectione

Thiz Consent to Opermte shall also be subject, besides the aforesaid - specific conditions.  to

the pgeneral conditions given in the enclosed Annesure. The project propenent will comply

with the provisions of the Water Act and Alr Act and o0 such other conditiors as may, from
time to time , be specified. by the State Board under the provisions of the aforesaid Actis).

Please note that, non compliance of any of the above stated conditions would w@n@mount tw

revocation of Consent to Operste and project proponeat / ocoupier shall be lable for legal

Page 5 of B




k8 Ditice (HDF )

Rajasthan State Pollution Control Board
E 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registerad

File Noo F{HSW )/ Pali{Pali) /681 1{1)/2021-2022 /fa512-0514

Order Mo 2021-2022/HDF/BEB4
[rante: Feb 920E2 &:55PM
Unit M = 100787

acmion under the relevant provisions of the said Act{s].

This bears the approvie of the com petent authority,

Yoors Sincerely
Group Incharge| HIOF )
iA): Copy To-
! Regionsl Cfies:, Regional Offics, Rajasthan State Pollution Contol Board, Pail o ensurs the
comaliamon
2 Maser File
Lroup Incharge] HOF |
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H’ﬁ&'ﬂ:r (HDF )

Rajasthan State Pollution Control Board
4, Institutional Area, [halana Doongari, Jaipur-302

Phone: 0141-5159600.59%560% Fax: 0141-5150697
Reglatersd

FileNo 1 F(HDF)/Pali(Pali]/3(1)/2021-2022/7743-7745

Order Mo:  2021-2022 /HDF /8936

Dispatch Date: Mar 23 2027 3:34Pk

i Bd : T

M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET
ATRWAYS GODRE] BKC, PLOT NO C-6d, G BLOCK,
BANDRA KURLA COMPLEX, BANTHRA EAST , MUMBAI
Tehsil:MUMBAL

vistrict: ML MBAIL

Sub:

Ref:

Sir,

Consent to Establish under section 25/260f the Water (Prevention & Coatrol of FPollution)
Act, 1974 and under wection 21[4) ol Alr (Prevention & Control of Pollirtion] Act, 1981,
Your application{s] for Consent to Establish dated 14/02/2022 and subsequent correspondence.

Consent to Establish under the provisons of  section 25026 of the Water (Prevention &
Contrl of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
M of the Air (Prevention & Control of Pollution) Act. 1981, (hereinafier to be referred as  the
Air Act] a5 omended to date and rules & the orders isswed thereonder iz hereby granted for
your Swrage of petoleum  product plant  situated [ proposed @t ROHAT SAWAIPURA
Tehsil:Rohat District:Pall . Rajasthas ander the provisions of the said Act(s). This consent is
graneed on the basis of examinaton of the informetion furnished by you in  consent
apglication{s] and the documents submitted therewith, subject to the following conelitiomns:-

1 That this Consent to Establith @ veliid for a pernod (from 14002720232 o 31000 2027 or
date of Commencement of production ; commissioning of rhe projece or  actvitles
whichever is earlier .

2 That this Consent i granted for manofacioring [/ prodiscing fallowing products [ by
products or carmrying out the [ollowing octivities or operaton/processes  or providing
following services with capacities given below

Particular Type Quantity [ Capacity

Fire Fighting Engine Actavity 300 NOS.

7 That in case of any incresse in capscty or addidon / modifiation / aheration or change in
product mix or procesc or raw material or foel the projet proponent |5 required to obtain
fresh comsent to establizh.
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@B mice (HoF)
Rajasthan State Pollution Control Board
L 4, Institutional Area, Jhalana Doongard, Jaipur-302

T Phone: 0141-5159600,5159695 Fax: 0141-5159697

Reglstered
FileNo :  F{HDF)/Pali{Pali)/3(1)/2021-2022/7T43- 7745
Order No:  Z0Z21-Z02Z/HDF /8936

Umit Wd = 1007E7

Dizpatch Mate: Mar 23 2022 3:34PFM

4 Thot the contral eguipment as propesed by che applicant shall be insalled before tral
aperation 8 started for which prioe consent to operate under the provison of the Water
Act and Air Act shall be obtsined This consent to establish shall mot be trested sz consent
to operate,

5 That the sowurces of @r emmissions along with  pelletion  cononl  measures and  the
emission standirds for the presoribed parameters shall be as under:

Sources of Air Emmissions Polluthon Control Frescribed
Moasures Parameter Standard
Three Fire Fighting Engine ADEQUATE STACK
HEIGHT

i That this consent o establish s being issuwed for  three  fire fighting engine
mentioned @t condition ne, 2. The industry has to seck fresh consesi to establish &
aperite for any change in product | by product/ process /modification falteration,

7 That the industry shall provide adequate stack height with three Ffre fighting
engine.

B That water shall mot be wsed 0 pmcess and thus no trade effluent will be
generated.

¥ Thar mo rrested/untreated waste water (domestic K trode  efluent) shall be
discharged outside the fctory premises in any case and mplete zero  discharge
statuz shall be maintained,

10 That no additional source of Air/Water pollution shall be installed without prior
consenl to establish from the State Board.

11 That no waste as defined under MHazardous & Other Waste (Management &K
Transboudary Movement) Bules, 2016 shall be gensrated.

12 That the industry shall imstall & mainain  adequately  designed rmin wator
harvesting structure for recharge of ground seater in and around the area,

13 That the plantation of local species in the 33% of total area of the project shall be
cirried oot & maintained.

14 That capital Investment as per the CA. certificite submitted by the unit 5 B 99.0
lacs which includes the cost Plant & Machinery.

15 That the indostry shall ensure compliance of all the coedifions of consent o
operate sued vide Board's order no. 2021-22 /HDF /8884 dated 09.02, 20022
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14 Osice 1p¥ )

Rajasthan State Pollution Control Roard
e 4, Institutional Area, Jhalana Doongari, Jaipur-302

? Phone: 0141-5159600,51% 605 Fax: 0141-5159697

Registered

FileNo :  F[HDF)/Pali{Pali)/3(1)/2021-2022/7743-7745
Order No:  2021-2022/HDF/8936

Unkt 1d 100787

16 That, not withstanding anything provided bereinabove, the Swate Board shall have power
and reserves [t right, a5 cootasined ender sectiion 27(2Z] of the Water Act and under
gection Z1(6) of the Alr Act to review anyone or Gl the conditions imposed hkere in
abowe and to moke swch varlation as it deemed fit for the purpose of compllance of the
Water Act and Alr Act.

17 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from  the other stamutory  obligations
prescribed under any other law or any other instrument in jorce. The sole and complete
responsibilicy, to comply with the conditions (aid dewn in all other laws for the time-being
in foroe, rests with the industry) uniyy project proposent

i# That the grant of this Congent to Establish chall not, in amy  way, odversely affect or
jeopardize  the legal procesdings, IF any, Instituted inm the past or that could be iastituted
against you by the State Board for wielation of the provisions of the Act or the Hules made
therewnder,

This Comsent to Establish shall also be subject beside the aforesaid specific conditions, to

the genersl conditions given Im the enclosed Annexure The project propenent  will comply

with the provisions of the Water Act amd Alr Act and to such other conditions a5 may. from
time to time, be specfied by the State Board under the provisions of the aforesajd Acpfs)

Messe note that non compliance of any of the above stated conditors would tenbieoceant

revocation of Consemt to Establish and project proponent [ occupier shall be lable for legal

action under the the relevant: provigions of the sald Act{s).

Dispaich Date: Mar 23 2022 3.34P6

This bears the approval of the competent authority,

Yours Sincerely
Group Incharge| HDF |
Ay Copy To:-
1 Regional Officer, Hegional Office. Rajasthan State Pollution Centrol Hoard, Pali to ensure
the compliance
2 Master File
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Rajasthan State Pollution Control Board
% 4, Institutional Arca, Jhalana Doongari, Jaipur-302

Phone: 0141-5159600,59 58695 Fax: 0141-5159697

Registered
Fite o : FHDF) /PalifPali]) S5 1) /202 1-2022,/7743-T745
Order Mo:  2021-202Z/HDF/8936
Dispatch Dabe:
Umnbt 1d : LOOFaET
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iidal Bitice (HDF)

Rajasthan State Pollution Control Board

—Tnadton 4, Institutional Area, [halana Doongari, Jaipur-30Z 004
W Phone: 0141-5159600,5159695
Registered
FlleNo :  F(HDF)/PaliPali)/4{1)/2022-2023 /948950
OrderNo:  2022-20Z3/HDF/B989 o T Gt i
Ui Bad 100787
M/s NAYARA ENERGY LIMITED

NAYARA ENERGY LIMITED, STH FLOOR, JET AIRWAYS
GODRE] BHC, PLOT NO C-68, G BLOCE, BANDHA KURLA
COMPLEX, BANDRA EAST , MUMBAIT Tehsil:MUMBAI
DistrictMUMBAI

Sub: Consent o Operae under Section 25/Z60of the Water [Provention & Contral of Follution)
Act 1974 and under Section 21[4] of Alr ( Prevention & Control of Pallution) At 1981,
Refl:  Your applicarion for Consent to Dperate dated 07 /0472021 and subsequent correspondes ce.

Sir,

Consent to Operate under the provisions of Section 25/260f the Water ([Prevention &
Control of Pollution]) Act 1974 (hereinafter t. be referred as the Water Act) and  under
Section 21 of the Nir (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referved
i the Alr Act] as amended to date and rules & the onders issued thereunder is hereby
granted for your Storage of petroleam product plant  ctated at ROHAT  SAWAIPURA
Tehsil:Rohat Distric:Pall, Rajasthan, subject to the follewing eondibions:-

1 That this Consent to Operate is valid for a period from 07 /042022 to 31,/03/2027 .

2 That this Consent is grasted for manufacturing [/ producing following  products [ by
products or carrying out the following activities or operition/processes or providing
follwing services with apacitics given below:

Particular Type Quantity with Unit

Fire Fighting Engine Activity 1.00 NDS,

3 That ithis Consent to Dperate & for existing plant. process & capacty amd separate Coasent
o Eswblish/Dperate it required to be twken for any addidon [ modification [ alteration in
process or change in capacity or change in fual,

4 That the sources of air emissions along with pollution control measures and the emission
seandards for the prescribed parameters shall be as ander:

Sowrces of Air Emissions Pallution Control Prescribed
Measures Parameter Standard
Fire Fighting Engine] 3N05,) ADEUATE STACK
HEIGHT
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AABifice (1DF )
Rajasthan State Pollution Control Board

T 4, Institutional Area, [halana Doongari, Jaipur-302 004
? Phone: 0141-5159600,5159695
Ragistered
FileNo :  F{HDF)/Pali{Pali) /4[1)/2022-2023/948-350

Order No:  2022-2023/HDF/8989 Dt fun 20 2022 030

Unit i : 100787

5 That this consent 0 operate is being issued for three fire fighting engine only
mentioned at condition mo. 2. The industry has o seek fresh content to establish &
pperate for any change in product [ by product/ process f modification falteratbsn

6 That the industry shall maintain adequate stack height with three fire fighting
englnes.

7 That water shall not be used in process and thus no tade efffuent will be
generated.

B That mo ireated/untreated waste water (domestic & trode efuent) shall be
discharged outside the factory premises in any case and complete zero  discharpe
status shall be maintined,

9 That no additional source of Air/Water pollution shall be installed without priar
oonsenl o establish from the State Board.

10 That no waste as defined under Hazardous & Other Waste (Management &
Transhouidary Movement) Rules, 2016 shall be generated,

11 That the industry shall install & maintain adequately designed rain  water
harvesting structure for recharge of ground water in and around the area.

12 That the plantation of local species in the 33% of total area of the project shall be
carried out & maintained,

13 That capital investment as per the CA. certificate submitied by the unit is Be 290
s which includes the cost Plant & Machinery,

14 That the industry shall omsure compliance of all the conditions of consent in
aperate issued vide Board's arder mﬂ]i]iﬂﬂjﬂlﬁfﬁﬂ# date 9022022 &
oinsent to  establish  isswed  vide Board's  order no 203122 /HDF /B9E6 dated
23.03.2022,

15 That industry shall submit point wise compliance report on hall yearly basis to the
State Board.

16 That notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves it right, as contained under Section T2} of the Water At and
under Section 21{6) of the Air Act o review anyone ar all of the conditiens imposed
here in above and to make such varistion as it deems Bt for the purpose of Air Act &
Water Act
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Rajasthan State Pollution Controel Board
e &, Institutional Area, [halana Doongari, Jaipur-302 004
v Phone: 0141-5159600,5159695
Registered
FileNo :  F{HDF)/Pali{Pali}/#(1)/Z022-2023 /948-950
OrderNo:  2022-2023/HDF/8989 e R ot

Unit 1d :  OOTHY

17 That the grant of this Conseat to Operate s isseed from the environmental angle oaly,
amd does pof absohe  the pmject  proposnent  ros the  other  statutory  obligations
prescribed under any other law or any other (nstrument in force. The sobe and complete
responsibility  to comply with the cosditions laid down in all other laws for the time-being
in foroe, rests with the indusry/ unit project proponent.

18 That the grant of this Consent to Operate shall nof in any way, adversely affect or
jeopardize the legal proceeding, §f any, imstiwed in the past or that could e instituted
againt you by the Swbe Board For vielation of the provisions of the Water Act and Al At or
the Rules made thereunder.

19 That the Prject Proponent shall comply  with  provisions of the E-waste (Management)
Rigbes, 2006and  ensure that e-waste gencrated by them s channelized  through  collection
centre or dealer of authorized  producer or dismantder or recyder or through  designaced
take back service provider of the producer to authorized dismantier or recycler,

20 That the Project Proponent skall maintain record of cowaste generated by them in Form-2
and make such records svailable for scrutiny by the Boand,

2y That the Project Proponemt shall file aonwal returns in Form-3, o the Board on or before
thie 30th day of june following the inancial year to which that return relates.

7z That the ransportation of ecowaste shall be carried out as per the manifost system whoreby

the . transporter shall be required o carry a  document  [three coples] prepared by the
sender, giving the detils as per Form-6.

g3 That the Proiect Proponent shall comply with provisions of the Batteries [Management ard
Handling] Hules, 2001 {as amended]) and submit kalf yearly retuwrns [az  bulk  consumer,
importer, auctioneer, recycler as the case may be} o the Siate Hoard a3 provided under
Rule 10(2) (i) of the Bamery (Manmagement and Handling) Rules, 2001 [as amended) In
gase the Project Proponent & not a bulk consumer even then the used batteries shall be
eturnad to the authorized dealers ar fecyelars anly.

24 That the record of batteries purchased and sold/ returmned o registersd dealers and/ or
authorzed recyclers shall be malntained and made available to the officers of the Board
during Lnspetions.

This Consemt to Operate shall also be sbject, besdes the aforesaid specfic conditions, o

the general condiions given in the enclesed Annexure. The Project Proponent will comply

with the provisions of the Water Act snd Air Act and to such other conditions s may, from
dme o time , be specified, by the Swete Board under the provisions of the asforesald Act{z)

Piease note that, non compliance of any of the above stated condidons woull Gn@Emount o
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Rajasthan State Pollution Control Board
% 4, Institutional Area, Jhalana Doongari, Jalpur-302 004

Phone: 0141-5159600,51 59695

Registorsd
File No :  F{HDF)/Pali{Pali}/4{1)/2022-2023,/948-950
Order No:  2022-2023/HDF/BYA9 Daste: Jun 222022 3:03PM

Unit Id @ 100787

mevocation of Consent o Dperate and Project Proponeat [/ occopler shall be llable e legal
action under the redevant providons of the caid Act(s).

This bears approval of the compoetent authority,

Yours sincerely,

Group nchamge] HOF |

(i) Copy to:-

1 Regeonal Officer, Regiorsd Offce, Raasihan Sate Pollulion Cantrol Board, Pad fo snsune the
eamplidste of corsent conditions

2 Master File

Group Incharge] HDF |
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File No:  F{HSW] /Tali(Pali) /6817 [1)/I0Z2Z-Z2023 /951-953

Lkmit Il : 100787

M/s NAYARA ENERGY LIMITED

HAJASTHAN ﬁ'rﬁ'l'ﬂWﬁTlﬂﬁ CONTROL BOARD
4, Institutional Area, |halana Doongari, Jaipur-302 004
Phone: 01 41-5159600, 51 55695 Fax: B141-5159697

Registered

2906, 2022

NAYARA ENERGY LIMITED, 5TH FLOOR, |ET AIRWAYS GODRE] BKL, PLOT NO
C-68, G BLOCK, BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAL

Tirh=il: MUIMEAL
District:MLUMBAL

Sub;- Authorisation
Transport of

for operating
Hazardous Wastes Under

facility o

Transhoundary Movement] Rules, 2016,

Hif:-
Sir

Collecton,

i Mumber of authorisation RPCB/HWM /2022-2023/HDF/H5W /13,

2 Application Number : 302862 dated : 16/02/2022 .

1 HEAD
authorisation
Generation,

Storage,

gituated at ROHAT Tehsil: Rohat District: Pali

Details of Anthorizathon

INFRASTRUCTURE of M/ s MWAYARA ENERGY LIMITED
based on the enclosed signed
Reception,

Gencration,
Hazardous amd Other Waste [Management and

inspection
Transport of Hazardous waste on the premises

Recoption, Slorage,

Your application dated : 16/02 /2022 received on 07 /04 /2022 and subsequent corresponde

is hereby pgranted an
report  for Collection,

5Na Type of Catogory Quantity/ Hazardous Waste
Hazardous waste sch Code Linit Disposal Practice
1 |hl Elter 32.00 DECT Udaipur
J i NS JANNUM
2 | Uidlyshedpe 2.0:0 UCCl Udaipur
' L KL PER AKKUM
3 |Sludge and Filters 20,00 LIGCT Lhdiad pur
contaminated with oil 1 A3 T IN 5 YEARS
4 |Conmaminsted ootton rags ar 006 LICET Udaipar
other deaning materials | s KG/ANNUM
5 | Used or spent od 1D LRCED Wedaaiguiar
! a1 LITRES/ARMIIM
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RAJASTHAN erMIZLmun CONTROL BOARD
4, Institutional Area, [halana Doongari, Jaipur-302 004

i .
? Phone: 0141-5159600.5150605F 0 D141-5159697

Registerad
File No:  F[HSW] fFali[Pali] /6B 1T 1)/ 202 2-202 3 /951-953 Date:- Hfo6f 2022

Unic I o07RT

4  The authorisation shall be in force for period from 07/04/2022 to 31/03/2027 .
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R3S
RAJASTHAN STﬁTﬂlEaUTIﬂN CONTROL BOARD
4, Institutional Area, [halana Doongari, Jaipur-302 004

W Phone: 0141-5150600,5159695F ax: 0141-5150657

File Moy

Uimie Id

Registered

FUHSW)/Pali(Pali)/6817( 1)/ 2022-2023 /951-953 Date-  29/06/2022
100rsEr

The authorisation |s subject to the following general and specific conditions ;
A. General conditions of Authorisation

1. The authorised person shall comply with the provisions of the Environment [Protection) Act,
1986 and the rubes made thereander.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Follution Control Board,

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what s permitted through this authorisation.

4. Any unauthorized change in persannel, equipment or working conditions es mentioned in the
application by the person authorised shall constitute a breach of his authorisation,

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all ite specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of ime;

6. The pareon authorised shall comply with the provisions cutlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environ mental Damages due to Handling and
Disposal of Hazardows Waste and Penalty”

7. It is the duty of the authorized person (o take prior permission of the State Poliution Control
Board to close down the facility.

8. The imported harardons and other wastes shall he fully Insured for transit & well a5 for any
accidental ocourrence and its dean-up operation

9. The recerd of consumption and fate of the imported basacdous and other wastes shall be
mint@ained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
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— rajasTHAN sTATEPF@uTiON CONTROL BOARD
4, Institutional Area, |halana Doongari, Jaipur-302 004

w Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

File No:  F{HSW)/Pali[Pali)/6817(1)/2022- 2023 /951-953 Date-  29/06/2022

Undt Id : 100787

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of impaort or export and mitigation of damages if
any

12, An application for the renewal of an aut horisation shall be made as laid down under these Rules,
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment. Farest and Climate Change or Central Pollution Control Board from tme 1o tme.

14, Annual retum shall be filed by June 30th for the period ensunng 315t March of the year.

. Specific Conditons

5 That this authorisation shall ceased to be valid & shall be Hable to be revoked
without any furthor notice in case of refusaljexpiry of consent [0 operate under
the provisions of Water[Prevention and Control of Pollution) Act, 1974 and
Alr{Prevention and Control of Pollution)Act, 1981 by the State Board.

&# That no recycling/ re-processing of the hazardous waste covered under schedule
IV shall be carried out without prior authorization from Rajasthan State Pollution
Contral Board as recycler/ re-processor of hazardous waste under the rule 6of
the Hazardous and Other Wastes [Management and Transboundary Movement)
Hules, Z016.

s That no hazardous waste shall be utilised for co-processing as a supplementary
resource or for energy recovery or after processing without prior and valid
approval of Central Pollution Control Board under the rule 9of the Hazardous
and Other Wastes [Management and Transhoundary Movement) Rules, 2016.

g That in case of any expansion or change in process or product or change in
mode,/ practice of disposal of hazardous waste or lis quantity, [fresh
authorization shall be obtained.

g That the arrangementis for transportation of the hazardous waste for disposal
shall be done by the authorized/ dedicated vehicles only and any environmental
damages during Transportation shall be bome by sender/ receiver whoever
arranges the transportation.

10 The aothorisation is subject to the conditions stated at Annexure "A° endosed with the
authorisation letter and the such conditions ax may be specified in the Rules for the time
being forced under the Environmental [Protection] Act, 1986
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R3S
RAJASTHAN 5TATE CONTROL BOARD
4, Institutional Area, [halana Doaongarl, Jaipur-302 004

ﬁ Phone: 0141-5159600,51 52695Tax: D141-5159697

Limit

11

12

13

14

15

16

17

Registered
FIHSW) /Pali{Pali] /6B17(1) f2022-2023 /951-953 Date:- 2900620022
P 100T8T
The wnit hae to digplay and maintain the dats enline outzide the factory main gato in Hindi

& English both on o &YX # display beard in the manper & format prescribed at Anmexure
"B* and the report of the Compliance along with photograph shall be submitted o this
office & Regional Office, tme oo time

That the anneal reports/returms in the form  prescribed wunder the Rubes shall be
submitted to the State Hoard by 30th June of every wvear asnd records of hazirdous
wastefother waste generation, handling & mapagement shall be maintained according
the provisions of the Hazmrdous and Other  Wastes [Management and Transboumdbany
Movement) Rules, 2016 and shown & submitted to the State Board as and when asked for,

The hazardous waste should not be stored for a period bevond 90 days, failing which the
authorisation shall deemed to be revoked.

It shall be ensured that the Hazardows/other waste i handled, manapged & disposed of
sirictly  in accordance  with the Harzardouws and Other Wastes [Management and
Transboundary Movement] Hules, 2016 Non complisnce of the Rules or any of the
conditions  contalned  In the awthorisation  shall be tantamount o aubomatic
cancellation/ revocation of the authonsatisn.

The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCE or State Board related to generation, collection,
reception,  storage,  transport, reuse, meovcling  recovery,  pré-processing,  co-processing,
utilization, treatment, disposal of hazardous and other wastes.

That Authorisation is issued under the provisions of Hazardous and Other Wastes
[(Management and Transhoundary Movement] Rules, Z01&6from  the
emvironmental angle only, and does not absolve the project proponent from the
other stalutory obligations prescribed wnder any  other law or any other
instrument in force. The sole and complete responsibility, to  comply with
conditions laid down in all other for the time-being in forcerests with the
industry funit/projec proponent

That this Authorisation shall not in any way, adversely affect or [eopardize the legal
proceeding, If amy, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder,
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RAJASTHAN STATA/8d uTiON CONTROL BOARD
4, Institutional Area, [halana Doongari, Jaipur-30Z 004

e
v Phone: 0141-5159600,5159695Fax: 0141-5159697

Registerad
File No:  F{HSW)/Fali{Pali) /6817[1)/2022-2023 /951-953 ati=:- 29/06/ 2022
Usik 3> 100787
This bears the approval of the competent suthority,
Yours sincerely,
Group Incharge

Copy To:-

1 Regional Officer, Regional Office, Rajasthan  State

Pollution Conktrol BoardPali 1o
engure the complianoe of consent conditions

i Master Flle

Group Incharge

Page 6B
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— REGIONAL OFFICE
7 TrareaT T e s g dey
RAJASTHAN STATE POLLUTION CONTROL BOARD
SA-06, Mandia Road Industrial Area, Pali,

Phone'Fax no. 02932-231616 E-Mail ID ; pprpchpaliagmpiloom

No. RFCR/RO Pali/PR-R22A8E  Daegels 7] ocp %
Registercd/Email

The SEE & GIC (DGM)

Head Office

Rajasthan State Pollution Control Board
Jaipur

Sub: Regarding inspection report of M s Mayara Encrgy Limited situated at Rohat
Sawaipura, Tehsil-Rohat, District:Pah

Ref: Inspection of the aforemention<d unit carried out by Board's officials on
17.03.2023.

Sir,

In reference to above, the inspection repori (along with supporting annexures) of
M/s Nayars Energy Limited situated st Rohut Sawnipura, Tehsil-Rohat, District:Pali is
being forwarded for your kind information and further needful at H.O. level

Yours Sincerely
Encl: As above.
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RAJASTHAN STATE POLLUTION CONTROL BOARD

Inspection Report-  empliance Purpose
{Unider section 23 of Water Act 1974, under section 24 of the Air Act, 1981 and under section 10 of EP Act, 1986)
1. [ a_ Name of industry Nayara Encrgy Limited
b._Address of the industry | Rohat Sawaipura, Tehsil-Rohat, District: Pali
¢. E-mail: -
d._ Mobile: 9534967454 ( Abnish Choudhary)
2. | Dute of inspection: 17-03-2023
3. | Name and Designation of the | Sh. Abnish Choudhary, RCM
| pemaon contacted: =
4. | Typeof % _| Storage Depot of HSD & M5
3. | Nature : Air, Water & Hazardous
6. | Category of Industry: Red | Red
Orange/ Green /Other
7| Satus of Operstion Operations!
‘B | List of partners’ directors' | As per las! Consent Application
propretor with addresses
a) Unit was issued CTE AW for Storage of El;lnndi?-iﬂ
KL). HSD (21090 KL}, MS (7640 KL} and Slop (1
KL) by HO on 10.06.2020 which is valid up w0
31.10.2024.
by Unin was isseed CTO AW for Storage of Ethanol (350
KL). HSD (21090 KL), MS (7640 KL) and Slop (10
Status of consent under the
9, r"llﬂﬁﬂ.lﬂ#ﬂhirﬂﬂ. Eéﬂ?ﬂﬁmﬂ 10,06.2020 which is valid up tw©

¢) Unit was issued CTE AW for installing fire-fighting

engine (03 Nox) by HO on 23.03.2022 which is valid
up to 31.01.2027,

‘ d) Unit was issued CTO AW for insalling fire-fighting

engine (03 Nos.) by HO on 29.06.2022 which is valid

up 1o 31.03.2027. ,

Unit was issued Authorization under HWMR-2016 for Oil filter

(32 NoJAnnum), Qily Sludge (02 NoJ Annum), Shdge and

10 Siatus of swhorization under | fillers contaminated with oil (2000 Mt in § Years)

HWM Rules Contaminated cotton rags or other cleaning materials (300
Eli/mnnum ) and Used or Spent oil (1000 Litres/Annum) valid
up to 31-03-2027. _

11. | Name of raw material with | Storage of Fthanol (350 KL), HSD (21090 KL), MS (7640 K1)
quamntity and Slop (10 KL)
12. | Name of product(s) Not Applicable as unit is only a storage depot.

Linit has installed 02 NO. of DG Sets of 750 KVA and 01 No,
of DG Set of 250 KVA. All the DGs have adequate acoustic
enclosures and the stack of all the three DGs was found around
13 Details of Source of Air | Tmetres above the ground level which was adequate. GPS based
" | Emissions photos attached below in Fig. 01.

Unit has installed 03 nos. of Fire Fighting Machine along with
siach of requisite beight. GPS based photos attached below in

i - Fig. 02

I‘mn[mufw:ﬂﬂmiulymmw which is being

| | Pollution treated through Sewage 15 KLD). The treated
IR of M /s Nayura Energy Limited dtd 17.03.2023 Page 1 of 15
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water is reused in gardening and horticulture. GPS based photos
of the STP are attached below in Fig. 03.

In case of il spillages, the unit has installed slop tank. The ol
from the slop tank is further reused by passing it through oil
waler separmtor {OWS) system and separated water is further
used in

15.

Details of genemstion and
disposal of Hazardous Waste:

Unit reprosentative informed that generation of hazardous wasic
is nil as of now as the plant has been recently commissioned, o

6.

Other redevant information
Il:pﬁuﬁ:m_

hazardous waste been generated yet.

1. Unit was found operational and was currently maintaining
storage of HSD and MS only and is vet to store ethanol, a5
reported by the unit representative and same was verified
during the visit Copy of Rake Receipts is enclosed as
Annexure-*AT

2. Unit representative informed that they are maintaining slop
tank, as consented, in order to collect the spilled oil. The
gil from the slop tank is further meused by passing it
through oil water separator (OWS) system and separated
water 15 further used in gardening,

3, Unmit possesses valid PESO certificae for siorage of
Petrolcum Class A, B. Copy of the PESO centificate along
with License to Import and store Petroleum in an
Installation is enclosed in Annexwre-B1°. Also unit
posseses valid policy under PLI Act 1991 whose copy is
enclosed in Annexure-"B2"

4, Unit was found to maintsin the records of fresh water
intakc received through tankers and the copy of invoice
supply of water tankers to the unit s enclosed in
Annevure-"C’.

5. Unit has submitted half yearly compliance report lcticr
dated 20.03.2023 whose acknowledgment is enclosed in
Annexure-'D’.

6. Unit has submitied waste water quality analysis repori of
treated STP water (copy enclosed in Ammezure-"E1%),
Ambicnt Air quality monfioring report of sampling localion
near 5 & D room (Annexure-*E2") and Stack monitoring
report for stacks atiached to DG Sets of TS0KVA (copy
enclised in Anmexure-*E3").

7. Unit has planied approximatcly 1540 wees for maintaining
green helt.

& Unit has installed rain water harvesting ank o reuse the
wailer 158 per need. GPS based photos altached below in Fig.
0,

9. Curtently, unit is operating for single shift only with
around 45-50 warkers.

10, The maiter of 0O.A. No. 5392022 (cz). “Cmaram Banjara
Versus State of Rajasthan”, regarding a complaint that M/s
Mayara Energy Limited was indulged in illegal mining of
soil from Goucher (Pasture) land, public ponds and water
bodics of the nearby villages and uprooted thousands of
trees in Chotila, Tehsil Rohat, District Pali {Rajasthan) and
therehy daomaged the environment was verified by the joint

IR of M/a Nayars Energy Limited dtd 17.03.2023 Page 2 of 15
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committee constituted by the Hon'ble National Green
Tribunal through order dated 05.09.2022. Further, the joint
inspection report was forwarded o the wibunal on
02.12.2022 {copy of report enclosed in Ansexure-'F'). In
comtinuation to it, the tribunal vide its order did
06.12.2022 hmmlmlﬂw
reply of the other respondents, as mentioned in the order,

and whose reply is under preparation at HO level

17. Complisnce stnius of Consent conditions:

A

Compliance of CTO Water & Air issued by HO vide letter dated 09-02-2022

Consent Conditions

Observation made

That this Consent to Operate 5 valid for a period from
211072021 10 30/092026.

Estsblish and Operate.

Type of | Max Recvoled |tl_n-di.'.h:r ol effiuen
cfflaent | el Oty af |(KLDN  and  weede  of
Generatio | EfMuen disparaal

| | niKLD) | {KLID) o
T 1,500 NIL T be treabed in lI‘I'I"lmul
:m W be msed M plantmion
e T

LD
FiMucm . . Rewse in Proass

Currently, unit was operating for
single shift only with around 45-
50 workers whose waler demand
as National Building code is 2.25
KLD and it  gencratcs
spproximately 1.8 KLD (80% of
Water Demand) of domestic

SEWEGC.
restment plant  of capacity
| SKLD which treats the sewage
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from the slop tank is further
reused by passing it through oil
water separator (OWE) svstem
and separaied waier is further

used in gardening.
That the sources of air emissions along with pollution | Unil kas installed 02 No. of DG
contrd measures and the emission swndands for the | Sets of 750 KVA and 01 No. of
i Hm.ﬁ_!hum DG Set af 250 KVA. All the DCs
Sources af Air Prescribed have adeguate Bcoustic
5 Emissioas Megsires | Farancee : m.ﬂuﬂﬂﬂnﬂt
was found around 7
[I]H:IEH.] M“m - motres. Shove the ground level
R s [ which was adequate. GPS hased
nos MTIOKVA) | Adequate Stack Heighs photos aftached below in Fig, 01,

Environment (Protection} Act-1986 for disposal Into Inland
Surface Witer. The main parameters for regular monitoring

shall be as under _B during the inspection day and unit
6. | | Parmmeters Standards representative informed that the
| pH Value E— o 20 wasie waler generated the
Ml md Cerease Mol o exceed |0 “mmmmw
Biochemical Demand | Not to exceed 10 : :
prrmsn o " . i wilized for gardening purpose in
Total Suspended Solids Not i excead S0 myl the morning only.
Chemical Onygen Domand MNot 10 excoed 230 mgl _
MﬂMhmi?ﬂanhhmmﬂ“mli.mw
wﬂrmedmpﬁmmﬂlhﬁHﬂﬂﬂiﬂmﬁmﬂhﬂm
T HE&Eﬂu-ul]upn-nmlﬁuu.landMuhml Cas e
wﬁrpﬂ“‘“ﬂfh}ﬂiﬁ:pﬁﬂk—m ; i-rli pli
verified during the visit

That the indusiry shall maintain scwage treatmens plant
(STP) of adequate capacity 5o as to treat the entire domestic
waste waler (3.5 KLD) up to the norms fior inland anface
watler standards at condition no 6.

'R

That entire STP treated domestic waste water shall be used
for plantation/gardening within the premiics and no waste
waler shall be discharged outside the premises.

1L

That the industry shall maintain flow meters on
sources/intake of fresh water, waste water generation

on_the inlet_and outlet of STP 10 measure the guantity of

IR of M/s Nayara Energy Limited dtd 17.03.2023
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daily waier consumption and treated wasic water reused
and daily mccords of same shall be maintained and
submitied to the Boand.

1.

That industry shall not absiract ground waier without prior
NOC/ Permission from CGWA & shall comply with all the
condition of NOC no. CGWA/ NOC/ IND/

ORIG2021/10795.

13, | Remerated from the floor washing and mock drill will be r""”!‘!';"“" il
* | suitably treated in Ofl Water Separator insialled at unit & mﬂmtm"‘h
shall be used for plantationHorticulture. e i e ol |
and separated water is further
used in gardening,

That no process effivent will be generated. The effluent

4.

That all possible efforts shall be made for minimizmion of
wsc of fresh water and use of treated waste water for gainful
use within premises.

15. | be outside the premises & complete zero liquid | water was found 1o be discharged
discharge status shall be maintaincd, ingide or outside the unil
PIEMmises.

That no trested‘'untreated waste water {domestic‘trade) shall

That the unit shall maintain acoustic enclosure and stack of
adequate height with D.G. Sets of 02x750 KVA Fach,
01250 KVA

Sets of 750 KVA ond 01 No. of
DG Set of 250 KVA. All the DGs
have adequate BCOUSLE
enclosures and the stack of all the
three DGs was found around
Tmetres above the ground level
which was adequate. GPS based
pholos arsched below in Fig. 01

17.

That already installed firefighting engine (2 no.) shall not
be operated without prior consent from the State Board for
which unit shall apply obtain separate consent to establish /
uﬁ#&mﬂmﬂmﬂm«dh&wlﬂm

18,

Unit has obiained both CTE AW
on 23.03.2022 and CTO AW on
29062022 for installing fire-
fighting engine (03 Nos.) which
ure valid up to 31.03.2027

That unit shall use cleaner fuel in D.G. Set/ fire-fighting
engines etc. i.e. having low sulphur content.

Unit was found to use HSD for
operating DG Set and Firc
Fighi ;

19,

installed without prior consent to establish from the Stale
Board.

That additional source of AirWater pollution shall not be | No

=

additional source of
AirWater pollution was found
installed in the unil premises,

That the industry shall obtain Environmental Clearance
from competent authority under EIA Noufication dated
14,09.2006 for wking up any such activity which attracts
Environmental clearance under ElA Notfication dated
14.09. 2006 in future.

e

2L,

Unit possesses valid environment
clearance from the competent
authority wide EC  dated
22.11.2017.

That unit shall operate with valid FESO license & policy
under PLI Act, 1991.

Unit possesses wvalid PESO
certificate _ for stomge of
A, B. Copy of ||

IR of M/s Nayara Energy Limited dtd 17.03.2023
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the PESD certificate along with
License 1o Impord and siorc
Petroleum m an lostallation is
enclosed in Anmexure-"B1°. Also
unil possesses valid policy under
PLI Act 1991 whose copy is
enclosed in Annexure-*H2"

Unit representative was dirccted

That the unit shall comply with the provisions of ; s
22 | manufactre. and of hazardows Chemical | 1@ S0mply with the provisions of
e s S import MSIHC Rules 1989 and to submit
the information as needfil,
under HWMR-2016 on
29.06.2022 for Oil filer (32
That industry shall comply with the provisicns of | O/Anném), Oily Shadge (02

3.

boundary Movement) Rules, 2016 and shall apply & obtain
Hazardous wasie authorization before 28.07.2022.

No./Annum), Shudge and filters
contaminated with oil (20.00 Mt
in 5 Years), Comaminated cotton
rags or other cleaning materials
(300 KgiAnnum) and Used or
Spent oil (1000 Liv/Annum)
valid up 1o 31-03-2027.

That unit shall provide of greenbelt cover by 33% of total

Unit has planted approximately

been imposed on the use of pet coke and furnace oil in the
State of Rajasthan.

4, e ﬁmﬁrmﬂnhimm
\ Linit representative was directed
¢ | Thal capital investment as per the C.A, cenificate submitted |not  to  increase  the  capital
“ | by the umit is Rs. 116.53 Cr. investment without prior
permission of the Staie board,
That the unit shall install adequately designed rain water s h-'ﬁ' S W
206. | harvesting structure for recharge of ground water in and Sveltay S o
L L as per need GPS based photos
4 atached below in Fig. 04
Uit representative directed 1o nol
use pet-coke/furnace oil in any
That the industry shall not use pet-coke/furnace oil in any | process’ service/  wiility  in
process/service/utility in compliance 10 the order dated | compliance to the order dated
27. | 24/10/2017 of Hon'ble Supreme Court, wherein ben has 247102017 of Honble Supreme

That the industry shall submit half yearly compliance report
of all the above conditions 1o the Smte Roard.

State Board shall have power and reserves iis right. as
contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act w0 review anvone or all the

conditions imposed here in above and to make such

IR of M/s Nayara Energy Limited dtd 17.03.2023

s




&y

189

variation as i1 deemed fit for the purpose of Air Act &
Water Act.

under section 27(2) of the Water

30

That the grant of this Consent o Operate is issued from the
environmental angle only, and does not absalve the project
proponent from the other statutory obligations prescribed
under any other law or any other instrument in force. The
sole and complete responsibility o comply with the
conditions laid down in all other laws for the time-being in

issued from  the
angle only, and
absolve the project
from the other

prescribed

3l

That the grant of this Consent 1o Operate shall not, in any

way, adversely affect or jeopardize the legal proceeding. if
any, instituted in the past or that could be instituted against

Act or the Rules made thereunder,

you by the State Board for violation of the provisions of the |

That the Project Proponent shall comply with provisions of
the E-waste (Management) Rules, 2016 and ensurc that c-

waste genersted by them is chanmelized through collection them is channclised through
e mﬁ:mdﬂnh:fmmﬂrﬁmhw collection centre or  desler of
mﬁwwwmhﬂﬂnﬁpﬂmd nﬂh&pﬂtww
producer 1o authorized dismantler or recyeler. or recycler or through designated
o ke back service provider of the
producer w0 authorized dismantler

or recycler
informed that
plant has  heen

That the Project Proponent shall maintain record of e-waste
by them in Form-2 and makc such records
available for scrutiny by the board.

That the Project Proponent shall file annual retums in

Form-3, to the Bosrd on or before the 30th day of June | submit the

following the financial year to which that retum relates.

IR of M/s Nayura Energy Limited did 17.03.2023
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35.

That the ransportation of e-wasie shall be carmied oul as per
the manifest system whereby the tansporer shall be
requined (o carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

| 36

That the Project Proponent shall comply with provisions of
the Batteries (Management and Handling) Rules, 2001 (as
amended ) and submit half yearly rowmns (as bulk consumer,
importer, avctioneer, recycler as the case may be) o the
Swate Board as provided under Rule 10 (2) (ii) of the
Battery (Management and Handiing) Rules. 2001 (as
amended). In Case the Project Proponent is not 8 bulk
consumer even then the used bateries shall be returned to
the authorized dealers or recyclers only,

That the record of batieries purchased and =old/ retumed 1o
registered dealers and/ or authorized recvelers shall be

" | maintained and made svailable to the officers of the Bosnd

during imspections. however on ils generation, same
wﬂlw—pﬁ nOTmiE,
Com of CTO Water & Air bawed by HO vide letier dated 29.06.2022

That this Consent to Operate is valid for a period from
O7/04/2022 10 3103/2027,

Unit representative was directed
w apply for renewsl of Consemt
hefiore the expiry of this Consent
and not 10 make any cxpansion
withowt intimating the State
Board and seeking Consent to
Establish and Operate.

That this Consent is granted for manufacturing / producing
following products / by products or carrying out the
following ectivitics or operation/processcs or providing

Particular Type Quantity with Linit
Fire Fighting | Activity | 3.0 NOS_
Engrine

Unit has installed 03 nos. of Fire
Fighting Machine along with
stack of requisite height. GPS
based photos anached below in
Fig. 02.

IR of M/s Nayara Energy Limited dtd 17.03.2023
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That this Consent to Operale is being issucd for three fire-
mentioned &l condinon no. 2. The
seek fresh consent 1o estnblizh & operate for
product’ byproduct’ process’ modification/

Unit has installed 03 nos. of Firc
Fighting Machine along with
stack of requsite height GPS
based photos attached below in

That water shall not be used in process and thus no trade
efMuent will he generated.

Water usage through fire-
fighting engine is only for
extinguishing fre, for which
installed

That no tremted/untrented wasle water (domestic & tade
efMluent) shall be discharged outside the faciory premises in
any case and complete zero discharge status shall be
maintained.

Unit was found 1o maintain zero
fiquid discharge as no amount of
water was found 1w be
discharged inside or outside the

That no additional source of Air/Waser pollution shall be
installed without prior Consent to Establish from the State
Board.

No additional souwrce of
Air/Water pollution was found
installed in the unil premises.

10,

Thet no waste as defined under Hazardous & Other Waste
(Management & Trans boundary Movement) Rules, 2016
shall be generated.

Unit has obtained Authorization
under HWMR-2016 on
29062022 for Oil fiker (32
NoJ/Annum), Oily Sludge (02
No./Annum), Sludge and filters
contaminated with oil (20.00 Mt
in 5 Years). Contaminated cotion
rags or other cleaning materials
(300 KGannum) and Used or
Spent _ oil Lit/ Annum))
-03-2027.

)

IR of M/s Nayam Energy Limited dtd 17.03.2023
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That the plantation of local species in the 3% of wtal area
of the project shall be carried oul & maintaned.

That capital investment as per the C.A. cenificate submitied
Hﬁﬁli:hﬁﬂhﬂhﬂtﬁsﬁtmmt

|

That the industry shall ensure compliance of all the
conditions of Consent to Operaic issued vide Board's onder
00.2021-2022HDF/8884 dme 09.02.2022 & Comsent 0
Establish issued vide Board's order no.2021-22/HDF/R936

dated 23.03.2022, )
I5. | That industry shall submit point wise compliance report on | Unit has submitted half yearly
half vearly basis 1o the State Board. compliance roport vide letier
dated 20.03.2023 whinse
acknowledgment is enclosed in
2 Amnexyre-I)’,
16, | That, notwithstanding anything provided hercinabove, the | Unit representative was direcied
State Board shall have the power and reserves its right, as | that, notwithstanding  anything

contained under Section 27(2) of the Waicr Act and under
Section 21(6) of the Air Act to review anyone or all of the
conditions imposed here in above and w make such
wanation as it deems fit for the purpose of Air Act & Water
Act

SEEZ
3
it
;

i

vanation os it deemed fit for the
purpose of Air Act & Water Act.

17.

sole and complete responsibility 1o comply with the
conditions laid down in all other laws for the time-being in
force, rests with the industry/ unit/ project proponent.

Unil representative was directed
that the gramt of this Consent to
5 issued from the

mmwlﬂmhfngmmﬂmtﬂlﬂ.ium'
m-lmlrm or jeopardize the legal proceeding. if
or thal could be nstihated

IR of M/s Nayars Energy Limited did 17.03.2023
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by the State Board for violation of the provisions of the
Walter Act and Air Act or the Rules made thereunder.

19.

57

E-waste {Management) Rules, 2016 and ensure that e-
generated by them is channelized through collection
or dealer of suthorized producer or dismantler or
or through designated take back service provider of
10 authorired dismantler or recycler.

1.

|

the Project Proponent shall comply with provisions of

30 | That the Project Proponent shall maintain record of e-waste | Unit representative informed that
generated by them in Form-2 and make such records |as their plant has  been
available for scrutiny by the Board. commissoned recently. no e

waste has vet generated however
on ils generation, same will
handbed as per norms.

2L

“That the Project Proponent shall file annual retums in Form-
3, to the Board on or before the 30th day of June following
the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per
the manifest svstem wherehy the transporter shall be
required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

| That the Project Proponent shall comply with provisions of

the Batteries (Management and Handling) Rules, 2001 (as
amended) and submit half yearly retumns (as bulk consumer,
importer, auctioneer, recycler as the casc may be) to the
State Board as provided under Rule 10 (2) (ii) of the Baiery
(Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then

or recyclers only.

the used banieries shall be returned to the suthonzed dealers | importer

the case may be) to the State
Board as provided under Rule 10
(2) (i) of the Battery
(Management and Handling)
Rules, 2001 (as amended). In

IR of M/s Nayarn Energy Limited dtd 17.03.2023
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used batienies shall be retumned
1o the suthorized dealers or
recyelers only.

74, | That the record of batteries purchased and sold/ retumed 1o | Unit representative informed that
registered  deglers and/ or suthorized recyclers shall be | as their plant has been
mwmmmwmum:mdumm recenily, no
however on ils generation, same
will handled as per noms.

I8, | Details of waler/ waste water | Treated Wasie Water Sample could not be collected due o
sample  collected  during | lesser gencration of waste water during the inspection day and
inspection unit represcotative informed that the waste water generated
during the last working day was treated and utilized for

gandening purpose in the moming only.
19. | Deetails of airemission sample | Ambient Air and Noise Monitoring was conducted near the

collected during inspection Admin Block. The analysis results shows thal the parameters
enclosed in Annexure-"(:"

20. | Specific non-compliances, (if | No non-compliances were observed duning the inspection.
any) observed  during

L =
(v Solanki} (Niranjas Atal)
Ir. Environment Engineer Ir. Scientific Officer
RSPCB, Pali RSPCH, Pali

Comments: On the basis of above observations made during the visit, it has heen abserved that anit has
provided adeguate pollution control measures and was found complying consent conditions of the State

& g

Regional Officer

IR of M/s Nayara Energy Limited dtd 17.03.2023 Page 12 of 15
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Fig-02 Fire Fighting Sysbem

Fig-03 Raln Water Harvesting System I

IR of M/s Nayars Energy Limited dtd 17,03.2023 Page Wkl 1E ﬁh
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Fig-04 Sewage Treatment Plant

IR of M/s Nayara Energy Limited dtd 17.03.3033
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PUBLIC LIABILITY INSURANCE
[UNDER PUBLIC LIABILITY INSURANCE ACT 1891)

Policy No. 4007/245196584/00/000

ICICH Lombard General Insurance Company Limited {“the Company™}, having
received a Proposal and the premium from the proposer named in the Schedules
refarrad to herain below, and the seid Proposal and Declaration together with amy
statemant, report or other cocument leading 1w the issue of this Policy and refermed
to thersin having besn sccepted and agreed 1o by the Company and the Proposer as
the basis of this contract da, by this Policy 2gree, in consideration of and subject o
the due receipt of the subsequent premiums, 85 s&1 out n the Schadule with all lis
Parts, and further, subject to the terms and conditions contained in this Policy, as set
out in the Schedule with all its Parts that or proof to the satistaction of the Company
of the compensation having become payatle as set out in Part | of the Schedule 1o
the tide of the said person or persons claiming payment or upon the happening of an
avant upon which one or more benefits bec ome paysble under this Policy, the Sum
Insured/ sppropriste benefit will be peid by 1he Company.

| PART 1| OF SCHEDULE
1 | Nama of the insured | Mayara Erergy Limaad
2 Mailing Address of the Khambhalia Post, P O Box 24, District Devbhumi
insured Dwarka - 361 305, Gujarat, India.
3 | Trade or Business of the | Formulations Refining of crude oil, marketing of
insured petroleun products
4 "‘"*"'il"'“'"'i'" All premes owned / occupied by Insursd in India
5 | Paid Up Capital INR 16072 Million
g | Policy period 31" March, 2022 30" March, 2023
Tima: 00:00 hrs 23.58 hrs
7 | Tumower INR 770.037 Million
Limit of Indernnity INR 50,000,000
Aggregate One Year (A0Y) | INR 150,000,000
B
Any One Accident  (ADA)}
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Total Presmasm
INR 17,702/
(Premium value mentoned above is inclushve of taxes
applicable)
0| ene Contritemion INR 15,002
Total Payable INR 32,704/
11 | Co-insurance details Hntq:ﬁﬂh-ll'
1. COMMUNICABLE DISEASE EXCLUSION
ENDORSEMENT
2. Sanctions Clauss
12 | Spacistconditons 3. lAbsocluts Aviation Exchugicn
4. Offshore Risk Exclusion
Mame - Direct
13 | Intermadiary Detalls 176505467
14 | Teritorial & Jurisdiction | India

ﬂ-ﬁmﬁlri’hllﬂ- in cash damand draft DT,
- mm#- trhr of by pay Droer vide

Signed for and on behall of ICICI Lomband mmmm & Mumbai on this

date April 18, 2022

Authorsed Sipnalory

GSTIN Reg. No : ITAAACITEOAG1ZN

IL GIC GETIN Address: Ground, Fu-usmm IGIC Lomisand Houss, & 14 Viesr Savancar
Marg, Prakshadewi, Mumibai 400025 Watwraahirs

Descrigtion of sorvices: Genesal Fsurance Business
HSNFSALC - 9871
Pobcy shall stand canceled ab inito in the avant of non-realization of the premium

“Note- In case of renewal of the palicy, policy benefit and terms & condibions of palicy inchuding
premium may be subject to change.”

%

&
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PART Il OF SCHEDULE

1. Definitions

For the purposa of this policy, the following terms shall have the maaning as sat forth
hereundar:

i “Act” unless otherwise specifically mentioned shall mean the Public Liability
Ingurance Act 1997 as amended from time 0 tma.

i. "Accident” means an accident involving a fortuitous, sudden o unintentional
occurrence while handling any haza dous substance resulting in continuous,
imtermittent or repeatad sxposurs 1o death of, or injury to any person or
damage to any proparty but does not include an accident by resson only of
wiar or radioactivity.

i “Handling” in relation to any hazardous substance means the manufacture,
processing, treatmant, package, storage, transportation by vehicle, use,
collection, destruction, conversion. nfaring for sale, transfer or the like of
such hazardous substances.

iv. “Hazardous Substance” and group naans any substance or praparation which
iz definad as hazardous substance under the Public Lishility Insurance Act,
1991 and the Rules framed thare under

v. “Dwner” or "Insured” maans a parson who owns, or has control over
handling of any hazrardous substanco st the time of sccident and includes:

g inthe case of a firm, any of iz parinars

b. inthe case of an sesociation, any of its members, and

c. inthe case of 8 company, ary of its directors, managers, secretaries or
athar officers who ia directty in charge of, and ia responsible to the
company for the conduct of the business of the company

wi. “Turnover” shall rmean

a. In case of Manufacturing Units - Entire annual gross sales turnowver
including all levies and taxes of manufacturing units handling
hagardous substance as detnad in tha Public Liability Insurance Act,
1991. For the purpose of this insurance, the term “Units” shall mean all
operations baing camied out in the manufacturing complax in one
location.

b. In case of Godowns Warehousa Ownaers — Total snnual rental recaipts
of pramises handling hazarcous substance sx defined in the Public
Liability Insurance Act, 1991

¢. In case of Transport Oporators - Totsl annual freight receipts

d. In oll other cases - Total annual gross receipts

Scopa of Cover
ﬁwﬂm hereby agrees, subject to the terms, conditions and exclusions harein
contained or andorsad or otherwise axpressed harain, to indemnify the Insured or
Owner as defined above for the purposa of this policy against the statutory Rability
arising out of Accidents occurring during 1ha currency of the Policy due to handling

oL 5
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of hazardous substances as provided for in the Act as defined above, and the Rules
framed there under.

(3} Exclusions

The Company shall not be lable:

i, Forany wilful or intentional non-compliance of any statulory reguiremants;

. In respect of fines, penalties, punitive and (or exemplary damages;

i,  Under any law or legislation except in so far as provided for in Section 8 (1) &
B (2) of the Act;

iv.  Inrespect of demage to property owned, leased or hired or under hire
purchase or on loan 1o the Insured or otherwise in the Insured Owner's
conirol, care or custody;

v.  Forany liability directly or indirectly occasioned by, happening through or in
consequence of war, invasion, act of foreign enamy, hostilities (whether war
be declared or not) clvil war, rebedlion, revolution, insurrection or military or

: usurped power;

wi.  For any liability directly or indirectly caused by or contributed to by:

@ lonizing radiation or contamination by radioactivity from smy nuchear
fusl or from any nuclear waste from the combustion of nuclear fual.
b. The radicactive, toxic, explosive or other hazardous properties of any

explosive nuciear assembly or nuclear component thereot,

wil.  For maner outside the scope of Public Liability insurance Act, 1891,

wii.  In respect of lossesfliabllity arsing outside India.

[4) Basis of Assassment of Claims
L. The basis of assezemant of claim shall be the award grven by the appropriate
authority under the Act.
ii.  Claim Procedures: The procedura for lodging the claim shall be as under:

a. On the occurrence of any Accident, whether or not the Insured
receives any notice of an alleged claim / complant, the insured shall
duly inform the Company in the manner prescribed in the Incident
Reparting Form’, detailing the Accident.

b. The insured shail, upan raceipt of any notice of an allaged claim /
complaint from appropriate authority, forthwith furnish the same 1o the
Company in the manner detailed in the ‘Claim Applicetion Form'. The
insured shall also furnish the copies of such documents, as prascribad
by the rules, which are submitied and torwarded by the appropriats
authority and/or any proposad respanses, if any. by the insured to the
Bppropriste authorites.

€. Upon the affixing of any legal Bability upon the Insured in terms of an
award of the appropriate authority, the insured shall forthwith submit a
duly filled "Claim Setdernant Form', detailing the liability accrued and
the Delence Costs, if any tagether with any othet informatien that the
Company may requere or as specified in the ‘Claim Settlemant Form'.

d. The insured shall also at all times at his own expense produce, pracure
and give to the Company all such further particulars, plans,
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specifications, books, voucherd, invoicas, duplicates or coples thensof,
documants, investigation reports (internal/axternal), proofs, evidencs
and information with respect 10 the claim (verifed by statutory
declaration, if so required) and the origin and cause of the loss and the
circumstances under which the loss or damage occurred, and any
mattar touching tha liability or the amount of the labdity of the
Cormpany a8 may ba raazonably ragquired by or on behalf of the
Company togethar with 2 declaration on osth or in other legal form of
thee truth of the cleim and of any matters connected theranwith.

#. Subject 1o applicabla law, rule, regulation or notification in this behalf,
the Company harsby resarves the right as provided hereafter:

No claim in respect of lc<s equal to or axceading twenty
thousand rupeas in valus on the policy shall be admittod for
paymant or sstthed by tha Company unbsss the Company has
been givan a report on tha occurrence of the loss and extent of
tha loss, from a person who holds a licensa to act a8 a Sursayor
or loss assessor, under 1he Insurence Act, 1938, and appointed
by the company for the purpose.

Provided that nothing hereinsbove shall be deamed 1o take sway
or abridge the right of the Company 1o pay or to settle any
claim at any amount difforent fram tha amount scsessed by the
Surveyor or loss assessor.
f. Tha lnsured shall furrsh the forms duly complated togethar with:
. all material documents, as epecified therain or as requested by
the Company of otherwise;
ii. partculars of ol other nsurances, if any
Mo claim under this policy shall ba payable unless the terms of this
condition have baen complicd with

(&) Limitation Pariod
In no case whatsocever shall the Company Da liable for any claim for rolief made after
the expiry of 5 years from the date of cceurrence of the Accident.

(B} Policy Retated Terms And Conditions

1. No admission, offer, promise or payment shall be made or givan by or on behalf
of the Insured under this policy without the written conserit of the Company.

2. The insured shall keep a record of thelr Turnover. The Company shall st all times
hawve full rights to call for and examine such records.

3. In case the Company pays any amount 10 the claimant due to any statutory
provision, such amount shall be recoverable from the Insured, if auch amount
need not have been pald but for the said statutory provision
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PAAT Il OF THE SCHEDULE
Standard Terms and Conditions

1. Incomestability and Duty of Disclosure

The policy shall be null and void and no benefit shall be payable in the event of
unirue or incorrect staterments, misrepresentation, incorrect description or non-
disclosure in any material particular in the proposal form, personal statement,
declaation and connected documams, or any material information having baan
withheld, or a claim being fraudulent or any fraudulent means or devices being used
by the lnsured or any one acting on his bahalf to obtain sny benefit under this policy

2. Aeasonable Care
The Insured shall take all reasonable steps 1o safeguard the interests of the Insured
against accidental loss, or demage that may give rise to the claim

3. Observance of terms and conditions

The due observance and fulfliment ef the terms, conditions and endorsemant of this
miwhmhﬂhrrﬁhhuﬂh_hhﬂmﬁwwm%hrﬂn Insured,
shall be a condition precedent to any lisbility of the Company to make smy payment
under this policy

4. Materisl change

The Insured shall immediately notify the Company by fax and in writing of any
material change in the risk and cause at his own expense such additional procautions
1o be taken as circumsiances may require to ensure sale operation of the Insured
items or trade or business practices thereby containing the circumstances that may
give rise o the claim and the Company may, adjust the scope of coversnd | or
premium, if necessany, sccordingly

B, RAecords 10 be mainisined

The Insured shall keep an sccurate record containing afl relevant particulars and shall
allow the Company 1o inspect such record. The insured shall within one month after
the expiry of each period of insurance fumish such information as the Company may
requirg

6. No constructive Notice

Any of the circumstances in relation to these conditions coming 1o the knowledge of
any official of the Company shall not be the notice ™ or be held to bind or
prejudicially affect the Company notwithstanding subsequent scceptance of any
pramium

7. WNotice of charge atc

The Company shall not be bound to notice or be affected by any natice of any trust,
charge, lien, assignment or other dealing with or relating to this policy but the receipt
of tha Insured or his legal personal representative shall in all cases be an effactual
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discharge to the company

B. Special Provisions

Any spacial provisions subject to which thiz policy has been entered into and
andorgad in the policy or in any saparate instrument shall be deemad to be part of
this policy and shall have affect accordingly

9, Owerriding affect of Part Il of the Scheduis

The terms and conditions contained herein and in Part Il of the Schadule shall be
deamad to form part of the policy and shall he read as if thay are spacifically
incorporated harein; howawer, in cige of any iInconsistency of any term and
condition with the scopa of cover contained in Part Il of the Schedule, then the
termis) and condition(s) contained herain b all be read mutatis mutandis with the
scope of cover/terms and conditions contasnad in Part Il of the Schedule and shall be
deemad to be modified accordingly or supe-sadad in case of inconsistancy being
irreconcilabde

10. Electronic Transactions

The insurad agress to adhere to and comply with all such terms and conditions as
the Company may prescribe from time to tima, and hareby agrees and confirms that
all trangactions effactad by or through facilit e for conducting ramote transactions
including the Inferne!, World Wide Web, @ ¢ tronic data imerchange, call canters,
telesarvice aperations (whather voice, video. data or eombination thereof) or by
means of slectronic, computer, stomated machines network or through othar
maans of talscommuniestion, astablighed by or on behall of tha Company, for and in
respect of the policy or its terms, ar the Compamy's other products and services, shall
constitite legally binding and walid transact nns whaen done in adherence to and in
compliance with the Company's terms and - onditions for such facilities, as may be
prescribed from time to time. The Insured =qrees that the Company may exchange,
share or part with any information 1o ar with ather ICICI Group Companies or any
other parson in connecticn with the Policy, as may be detarmined by the Company
and shall not hold the Company liable for such usafapplication

11. Duties of tha Insured on cocurrence of Ioes
On the occurrence of any loge, within the scopa of cover under the policy the Insured
ghall:

I. Forthwith filafsubmit a Clairm Fasm in zccordance with Claim Procedure Clause
as provided in Part Il of the Schedule.

I, Allow the Surveyor or any agant of the Company 1o inspact the lost'damaged
propertios/premses/goods of any othor material itarms, as par the Right 1o
Inspect Clavse as provided in this Par.

. Assist and not hindar or prevent the Company or any of its agents in pursuance
of their duties under Rights of the Com pany On Happening Of Loss Or Damage
Clause as provided in this Part.

V. Notabandon the insured propertyfiten/pramises, nor ke sny steps to
rectifyremedy the damage befors the seme has been approved by the

iR
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Company or any of its agents or the Survayor.

i the Insured does not comply with the provisions of this Clause or other obligations
cast upon the Insured under this policy, in terms of the other clauses referred 1o
herain or in terma of the other dlauses in sny of the policy documents, ol benefits
mmpﬂrﬂhm:h'mﬁhm

12. Rights of the Company on happening of loss or damage
On the happening of loss or damage, or circumstances that have given rise 10 a claim
under this policy, the Company may:
1. enter and/or take possession of the insured property, where the loss or
damage has happened
2, ﬂMﬂnmmhﬂ-ﬂmlmmuhm
in the building or on the premises at the time of the loss or damage
3 hmm#wmmmmmmmn
othar wise deal with the same; and,
& ﬂwmﬂmrﬂmﬂumhmumnm
COnCErn.

The powers conferred by this condition shall be exercisable by the Company at any
time until natice in writing is given by the Insured that he makes no claim under the
policy, or if any claim is mada, until such claim is finelly determined or withdrawn.
mma-lmthrmmhuhhmummﬂh
pawers hersundar incur any Rability to the Insured or diminish its rights o raky upon
any of the conditiona of this poiicy in answer to sny claim.

I the insured or any persan on his behalf shall not comply with the reguirement of
mcw.uum-mmcmmmnmuum
m.ummu-mnmmnnmﬂh

13. Right to inspect
I#ﬂhhhﬂﬂmmmummm-whdm-h
mwnmmmum;ﬂﬂﬂhmd-wluump
mummmnmmthMﬂﬂ
reasonable times to examine into the circumstances of such lass. The Insured shall
mmmnwmmmmm-“umm
ﬂnﬂmrﬁn;hnrmmmuﬁhwﬂd@m
hhhm-ﬂh-nﬂwuﬂuﬂnrmmMMﬂm-mh
required by the Company so far as they relate to such claims or will in any way assist
hﬂmwhuuﬁnhlum“wh“ﬂhm
under the policy
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14. Position after a claim

The Insured shall not be entitled 1o abandcn any insured item/property whether the
Company has taken possession of the same or nol. As from the day of receipt of the
claim amount by the insured as determined by the Company to be fit and proper, the
Sum Insured for the remainder of the pericd of insurance shall stand reduced by the
amount of the compansation

15. Subrogation

In the event of payment under this policy, 1he Company shall be subrogatad to all the
Insyred’s rights or recovery thersof agains: any persen or organisation, and the
Ipl:lll!-ihﬂ execute and deliver ingtruments and papers nacessary to sacure such

The Insured and any claimant under this policy shall st the expense of the Company
do and concur in doing and permit to ba done, all such acts and things as may be
nacessary or required by the Company, belore or after insured’s indemnification. in
enforcing o endorsing sny rights or remedies, or of abtaining reliaf or indemnity., ta
which the Company shall be or would bacome entitled or subrogated

18. Contribution

i at the time of the happaning of any loss or damage coverad by this policy, ther
shall ba existing any othar insurance of any nature whalsoever covering the sama,
whether effectad by the Insured or not, then the Company shall not be liable to pay
or contribute more than its ratable proporion of any loss or damage

17. Fraudulsni claims

I any claim is in any mespect froudulant, or f any falas statement, or daclaration is
made or used in suppor theraof, or if any fraudulent maans or devices are used by
thes Ingurad or anyone acting on his behalf 1o obtan any banefit under this policy, or
it a claim is msde and rejected and no court action or suit s commeanced within
twetve months after such rejaction or, in case of arbitration taking place as providad
tharain, within twelva (12} calendar month: after the Arhitrator or Arbitrators have
rmada their sward, sll benefits under this policy shall ba forfeited

18. Cancailation/termination

The Company may 81 any time, cancel this palicy, by giving 30 days notica in writing
by Registersd post/Acknowisdgement Due posi to the Insured at his lagt known
address in which case the Company shall be iable to repay on demend a rateable
proportion of the pramium for the unascpired term from the date of the cancellation.
The Insured may algo give 30 deys notice i writing, to the Comparny, for the
cancellation of this policy, in which case the Company shall cancel the policy fram
the date of receipt of notice and retain the premium lor the pariod this policy has
beon in force at the Company's short perico scalas as shown harsbelow

5
b= N
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_Period {Not exceeding) Rate

1 waak 25% ol tha Annual rate
1 Month 25% of tha Annual rate
2 Moniths 35% of the Annual rate
"3 Months 50% of the Annual rate
& Monthe 75% ofthe Annul rate
] 75% of the Annual rate
B Months 85% of the Annual rate
Exceeding § Months Full Annual Premium

18, Cause of Action/ Currancy for paymants

Mo Claims shall be payable under this policy uniess the cause of action anses in
India, unless otherwise specifically prowvided in Pant Il of the Schedule 0 this policy.
All claims shall be payable in India in indian Rupees only

20. Policy Disputes

Any dispute concerning the interpretation of the terms, conditions, limitations and/or
axclusions containad herein is undersicod and agreed 10 by both the Insured and the
Company o be subject to indian Law. Each party agrees to submit to the exclusive
jurigdiction of the High Court of Mumbai and to comply with all requirements
necessary 1o give such Court the jurisdiction. All maners arising hereunder shall ba
detarmined in sccordance with the law and practice of such Court

21. Renewal notice

The Company shall not ba bound to accept any renswal premium nor give notice
that such is due. Every renewal premium (which shall be paid and accepted in
respact of this policy) shall be so paid and accepted upon the distingt understanding
that no alteration has taken placa in the facts contained in the proposal or declaration
herein before mantioned and that nothing is known to the Insured that may result to
enhance the risk of the company under the guarantes hersby given. No renewal
receipt shall be valid unless it is on the printed form of the Company and signed by
an authorized official of the Companry

22. Noticas
Any notice, direction or instruction given under this policy shall be in writing and
defivered by hand, speed/registered post or courier 1o

In case of tha Insured, at the sddress spacified in Part 1 of the Schaduls.
In caas of the Cormpany:
ICICI Lombard General Insurance Company Limited

Corporate Dffice: ICIC1 LOMBARD HOUSE. 414 VEER SAVARKAR MARG,
PRABHADEV!. MUMBAL-400026.
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Notice and instructions will be deemed ser.od 7 days after posting or immadiately
upon receipt in the case of hand delivary, {zcsimile or e-mail

23. Customer Service

If at any time the Insured reguires any clar cation or assistance, the Insured may
comact the offices of tha Company at the aridress specified, during normal business
hours

24, Grievances
In casa tha Insured is aggrieved n any way, the insured should call the Insurers at
toll free number: 1800 2666 or email the Insurer at

iicicilombard

If the Insured s not satisfied with the resoluion, then the insured may subsequantly
write to the manager- service quality, corporate manager- service quality, national
manager- oparations & finally diractor-serv cas and business developrment at the
following address:

Grevance Redressal Officer

ICICI Lombard Genaral Insurznce Company Limited
ICICI Lombard House

414, Vawr Savarkar Marg

MNear Siddhi Vinayak Temple

Prabhadewi, Mumbai 400 025

In case the Insured’s complaint is not fully o ddressed by the Insurer, Insurer may use
the integrated Graivance Managemant Syctom (IGMS) for escalsting the complaint to
IADAL Through IGMS, Insured can register *ha complaint online and track its status.
For registration plasse visit IRDAI waebhsite »wew irdaindia.org. i the issus still remains
unresolvad, tha lnsured may, subjact to vested jurisdiction, approach Insurance
Ombudsman for the redressal of the grievancs.

The dotais of Insurence Ombudsman are 2. ailabis bedow:-

Address & Contact Detalls of Ombudamean Centres

Ofice of Tha Gowverning Body of Insurance Courcl

(Monitoring Body for Offices of Insurance Ombdsmani

3 Floor, Jeevan Sava Annexe, Santacruz{Wes:: Mumbsal - 200054, Tel no: 2610667 1/6888,
Emad id: inpeound@obic. couin wabsie: wyeonghic.co.in

= &5 & & B SR 5 F 1 4 B 0 i 8 8 4 3 B o L B 38 g - -

If you have B grevancos, aparosch the griovancs cell of Insurance Company lirt.

If complaint is not resolved’ not satisfied/not respondad for 30 days than

You can approsch The Office of the insurance O mbudsman{Bemalokpal)

Please visit our website for details to ledge complaing with Ombudsmen.
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Dfsee of tha Emsyrence Omibodamen,
Zrull Faoeor, Amniica House, Aabram A,
AHMEDABAD F0 014,

Ofce of the lnmerance Omibedenan,
2 Flgos, Janak Vihar Complei, B Mahiys
LTI

BHOPAL-482 003,
Tel:- 076E-2760201AME Fax | OTHE-T 16603
Errail

Offea of the lnsurancs Dmibuadsrman,
SO0 Mo, 107108, 2nad Floor, Baira Building,
Secior 17-0,

Tal.- 01 72-FTOCCAZTHODT Fas | D172-
2FpaiTd

Email: bimaiokpel chandigerh@ighiccodn

O¥fice of the Insursnos Cmibudsmman,
Fathima Akhtar Court, 4th Floor, 483 |old 3131,
Anna Sals, Teprarmpet,

Tel.:- [AE3RI84  Faw : D44d-
TAAIRRL

Office of the nsyrence Dmiudsrman,
2/7 A, Univarsal Insursnce Blog Asal & Fosd,

m P : 011

ZEI 30854
Emad: bimainknal. delhegghic oo in

Dffices of the Insursnce Ormbudsman,

= Jmeyvmn Mivash®, 5% Floor, G5, Fosd,
CLMAHAT- TR 001

Tel.:- (361-2132204/8 Fax : C3G1-2732807
Ernail: birnalokpal gusahati@gbic coin

¥fice of e Insurence Omibucemen,
B-2-48, 1" Floor, Moin Cowrt. A C. Guseis,
Lankrt-Ks-Fonl,

HYDERABAD-500 004,

Tel - DS0-855047173/23312122 Fax: 040-
L3ATEE

Emad upalsagal RaRRdIey Rl

Offics of tha Insurance Ombasdsman,
Ind Fiocr, CC 27/2803, Pulingt Bidg.. M.G. Road.
ERNARLLAM 881 015,

Ted : G484-1358TSTIENIIE  Fax - 04B4-TISI1IE
Email: inrnslokpal arnsaulsmiigbic oo in

Oiffica of the Insurance Omibudsmaen,
Hindustan Building. Anneoe, 4" Flaar,
CALAvenua,

EOLEATA - TOO0TL
Tal M B33221 MAFVTIT MINE Fax: 27724347
Email: o

Office of the inssrance Ombudsman,
Jpsvan Bhawen, Phase-7,
& Floor, Mewal Kishors Rosd Hazaratgan,

Tel : 0512 1IN Fax : 0B33-7231310
Ermail: emaloipal luconowioic oo n

Cifice of the Insursnce Omibusdsrnan,
Ard Aloor, Jsgvan Seve Annexe S V. Rosd,
Santacrur/W,

MUMBA}-400 D5,
Tel | 022-26106060/IEI06552  Fax - 022-
75106082

Emai: pinsiokelmunbsiigbisson

Orfficer ol the Insarance i usdsmmmn,
Grownd Floor, Jeevan Nidbi 11, Bhareoni Segh

Road, Mlas Ry gt
JAIPUR - 302006, PUNE - 4110830
Tad: 0141- 1740363 Tel: 120-3234 1320
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4* Main Rosd, Jeevan Soudha Bidg., 4= Foor, Bhapwen Sabel Patece,
JP Magar, 1 Phasa, Ground Floar Main Faad, Maya Bans, Seatos- 16,
BENGALLIRL) - SBO02E MO0 - 0701
Tl No: 080- 36652090 20852040 Tel: OT20-2514250/%51/53
Ofice of the insurence Ombudeman,
1® Foor, Kalpans Arcado Building,
Bazar Samiti Road, Aabadurmer,
PATHA - SO0008
Tl Man: D612 2ER0G52
| Email id : bimalokpal patna@abiccoin

B2

&
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COMMUNICABLE DISEASE EXCLUSION ENDORSEMENT

1) Notwithstanding any provision, clause or termn of this Policy to the contrary, this
Policy axcludes any loss, cost, damage, liability, clam, fines, penalty or expanse
or any other amount of whatsoever nature, whether directly or indirectly andfor in
whole or in part, related to, caused by, contributed to by, resulting from, as a
result of, #s 8 consequence of, atiributable to, arising out of, arsing under, in
connection with, or in any way involving (this includes all other terms commaonly
used and/or understood to reflect or describe nexus and/or connection from one
thing 1o another whether direct or indirect):

il & Communicable Disease andior the fear or threat (whether actual or
perceived] of 8 Communicable Disease and/or the actual or sllegad
transmission of a Communicabie Disease regardiess of any other cause or
event contributing and/ or occurring concurrently of in any saquence
therato, and

il @ pandemic of epidemic, 8s declared by the World Health Organization or
any governmental autharity.

2) As used hersin, Communicable Disesse means: any infectious, comagious or
ecommunicable substance or agent and/or any infectious, contagious or
communicable discase which can be caused endfor transmitted by means of
substance or agent where:

il the disease includes. but iz not limited an illness, sickness, condition or an
intermuption or disorder of body functions, systeme or organs, and

fij the substance or agent includes, but is not limited to, a virus, bacterium,
parasite, other organism or other micro-organism (whether ssymptomatic
or not); including any variation or mutation thereof, whether deemed
living ar not, and

iif) the method of rensmission, whather diract or indirect, Includes but not
limited (o, airborne ransmission, bodily fluid transmission, ransmission
through comtact with human fluids, waste or the fike, ransmission from or
to any surface or object, solid, liquid or gas or between organisms
including between humans, animals, or from any animal to any human or
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from amy human o any animal, snd
iv) the dissase, substance or agen! = such:

a that causes or threatens damage or can couse or
threaten damage to human health or human wellsre, or

b. that couses or (hreatens damage 10 OF Can CAUSE Of
threaten damage Lo, deteroraton to, contamination of,
loss of value of, loss of marketability of or loss of use or
usefulness of, tangible or intangible property.

For avoidance of doubt, Communicabla Disoase includes but is not limited to

Coronavirus Disease 2019 [Covid -189) and any variation or mutation thareaf,

3} For furthar avoidance of doubt, any contingant or other businass interruption
loss, cost, damage, loss of income, loss of use, increased cost of working andfor
axitra axpanse arising out of or attributat:be 1o

& any partisl or complete closure of andfor slowdown in, including but not
limited o any closure by or under tha sdvisones of publie, military,
govarmmaent ar civil authoritiss, or any denisl of access 1o Insured premisas,
or customar and or supplier premiscs (including service | utility providers),

or
b} change in consumer behavior, or

¢l an ebsence of infectad emplovess o employees suspeciad of being infected
shall not be coverad by this Insurance Contract/Policy

4) For still further avoidence of doubt, loss, cost, domage, liabllity, claim, fines,
penalty or expense or any other amoun! excluded hereby, includes bud is not
limited to any cost to identify, clean-up, Jdetoxify, disinfect. decontaminate,
mitigate, remove, evacuate, repair, replzce, monitor, sanitize or wast: (1) for a
Communicable Disease or (2] any tangible or intangible property coverad by this
Insurance ContractPolicy that is sffect=d by such Communicable Disease.

6} It is clarificd that (1) no ather prior, concurrent or subssquent provision, clause,
tarm or exception of this Policy (including {but not limited to} any prior,
concurrent or subsequent endorsemen! and/or any provision, cleuse, term, buy
back or exception that operates, or is inlanded to operate, 0 extend the coverage
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of, or protections provided by, this Policy by whatever name called like any
coverage extension, additional covernge, global extension, exception to any
exclusion|; (2) any change in tha law, clause or similar provision; (3) any follow
the fortunes clause or similar provision; and/or (4) no change in the law or any
reguiation {io the extent permitted by spplicable law), shall operate 1o provide
any coverage or protection under this Policy that wouid otherwise be excluded
through the exclusion set forth in this clause.

6 . if the Insurer alleges that by reason of this Clause any amount is not covered by
this Policy the burden of proving the contrary shall rest in the Insured
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AVIATION LIABILITY EXCLUSION

Notwithstanding anything to the contrary montioned in the policy or in any of the
andorsements, it is hereby declared that the policy will not cover any lisbility arising
out of damage to eircraftsiincluding missiles or spacecraft, ground support or
control equipmant used therewith and electronic data employed in such aviation
operatons)

It is also agread that no coveraga’s under 1his policy apply to any damages

(A} srizing out of *Aircraft Products and Completed Operations” or / any reliance upan
Any represantation or warranty made with respect thersto, nor 1o any damages
arising out ol the grounding of any aircraft

*Aircraft Product and Completed Operations” - It means:

1) Alreraft (including missiles or spac~craft and ground support or control
equipment usad therewith snd electronic dats employed in such sviation operations)
and any other goods or products manufact rad, sold, handled or distributed by the
Insurad or any sarvices provided or recommended by the Insued or by others
trading under insured's name for use in the manufacture, repair, operation,
maintenance or usa of any aircraft, and

2) Any articles, furnished by the Insured and installed in aircraft or used in
enanaction with aircraft or for spare parts fo- aircraft, inchuding but not limited to
ground handling tools and aquipment, Train ng aids, instructions, manuals,
blueprints, snginesring or other data, engin ~ering or other advice, and labor ralating
1o such aircraft or aricles.

“Grounding’ maans the withdrawal of one or mﬂuﬂhhﬂﬂm:
ths n of ar laad restrictions on auch & by reason
ﬂllwm nf:“drmﬂrwm ex stence of any defect, fault or condition n
such sircraft or any part thereof sold, handied or distributed by the insured or
manutactured, sssambled or processed by any other person of arganization
sceording to specifications, plans, suggesti=ns, orders, or drawings of the Insured or
with toals, machinery or other squipment f.mished 1o such parsons or arganizations
by the Insured, whathar such sircraft 40 withdrawn are owned or operated by the
same or different persons, organizations o- corporations.

A grounding shall be deemed to comman:. on the date of an occurrence which
discloses such condition, or on the date an aircraft is first withdrawn from service on
sccount of such condition, whichevaer accurs first
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B} arising out of ownership, maintenance, use of aircrafts , or any operations
necessary or incidental to, any airport or aircraft landing area.

All other terms and conditions remain unchanged.

Sanction Clause

We shall not be deemed to provide cover under this Policy or be able to pay any
amount under the Policy to the extent that the provision of such cover or peyment of
such amount would expose us (o any sanction, prohibition or restriction under
United Nations resclutions or the rade or economic sanctions, laws or regulations of
the Eurepean Union, United Kingdom or United States of Amaerica,
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Ref Mo NAYAMKTG/PORSPCR2023/01

To,
The Regional Officer.
Rajasthan State Pollubon Control Board.
S48 Mandia Road Industrial Area, Pah, Rajasthan 306201

RN

&ﬂM‘E

>

NAYARA

ENERGY
Date: 20-03-2023

Ref: RSPCH Uinit id - 100787
RSPCB CTD Orcer No. 2021-2022/HDF/B884 dt. 09-02-2022
‘REPCB CTO Order No. 2022-2023HDF/B088 4. 25-06-2042

mﬁ;

We Nayara Energy Limited, Pali Depot hersby s submitt g paint-wise compliance stalus of conddion stpulated

in suyect comsent to operate are atteched as Annexure 1 & Annexure 2

Al required supporting documaents along with regorts o =nvironment monitoring conducied are also aflached

Encisgures. As above

Mayara iLirnited {Formarly known e Essar O Limibed)
ot 1o Biriys Gueirey BICC. Piol No. G0, G Block.
unm:m-ml-. Bandra East, Mursiei 400 084 india

T #B1 226813 1800 | F +87 & 6708 31T

F manstngfinammensrgy com

Knamonaia, Box Mo 24, Dl Devishum Cwarka,
381 M8, inda
T +00 23366044 | F «00 DAID BE40N)

S 11 e @
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Annexure 1

RSPCB CTO Order No. 2021-2022/HDF/B884 di. 08-02-2022

“Condition of CTO Order No. 3021-2022/HDF /8884 dt. 08-02-2022

Comphance

That this Consenl 1o Dperate = vaid for 8 pence from 217102021 1
I0MBR06.

That this Consent i granted for manufactunng | producing folowing
products [ by products or out the foiowing activiles or

Compled MNo changes in
product guantibes / capacilies

operation | procasses or prowviding 88 1c@S with capacihes

ghven balow

 Partcular Type Ouantity with Unit

“Ethanal Actvity | 350 00 KL

HSD Achvity 2108000WL

M3 Achvity | 7.840.00 KL

| Slop Senice | 10 DKL

congant o ¥ Tor existing plant process & capacity | Noted and comphed. g

and saparale consent in establishioperats is requined to be taken for

any addition | modification / alterabon . process or change n
capacity or change in fuel

That the quantity of penorabion along win mode of dieposal | Compiied
for the traated efuent shall be as under

Type  of | Max Aecycled | Disposed Gty of effluent

affuant affusnl g of | (KLD) end mode of

garseration dsposal
(HLD) {KLD)
Domestic | 3500 NIL 3.500
S ' To be treated in STP
| and o be used In
phasnataon and
horcuiture

Trade 2000 NIL “2.000

EMusnt Reuss in Process
“That the sources of @ emissions win Complied.
maasures and the emission standards for the prescnbed parameters
shail be as under

Page 1 of &
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ADEQUATE STACK
HEIGHT

That the domestic sewage shall be treated belnre disposal so as to
confprm to the standards prescribed undsr the Environment
(Protection) Act-1986for disposal nbo Inland Swrface Waler The
miasn parsmetsrs for reguiar monitoring shall be as undier

Paramators Standards
pH Vaiue Between 55 0 80
Ciland Gresse Mot to exceed 10 mgi
‘Blochemical Onygen Demand | Not bo excecd 30mgh
{3 days al 27°C)
Total Suspanded Sohids Mot io excesa SOmgh |
Chermical Oxygen Damand Mol 1o expesd 250 mgh

Comphed
Monitoring reports altached as
AnnaEurs &

consent to operale s Vabd only for (e olal sorage
259000 KL of petrobeurn products (HSD, Siop, MS & Ethanol) as per
condition no 2 and shall nol be tresied for processing’ sorsge of

arvy other petrolaum praducts

Comglied No changes in
Elorage capacites.

That total water requirement s 12 KLD (for comestic use-5 KLD,
obtained from ground waber,

Moted for comphance

That the industry shall mantain sewage trea:mant plant (STP) of

BoequAte CApacily 5O A8 10 teal Me aning domm: SIC washe water (3 5
| KLD] up o the norms for intand surface water s andards at condtion
| no8

Noted and Complied.

"That entire STP trealed domeshic waste water shail be used for
plantahon/gardening within the prermises and o waste water shall
be discharged outsioe & premises

That the industry shall masntain flow meters on sourcesintake of
frash waler, waste walar generation and on the inlet and outiet of

Noted and Complied.

C/ | Noted for complance:

That no process sffuent wil be generated Tre effuent ganeraled
from the floor washing and mack dnill will be cutably trested = Ol
Water Separator instaled at unt & snall be usad for

Noted sna Complied

all possibie efforts shadl be made for mnmizaton of use of

| Woted and agread

Page 2 of 4
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18

i & hawving iow sulpher conent.

19

That unit shal vse cleanar fusl in 0 G Set/ fire fighting engines etc. | Complied

withaut pror consent to astablish from the State Soarg

addmonal source of ArVValer pollution st all not be installed | Noted and agreed.

competent authonty under ELA Motification dated 14 00,2008 for

That twe industy shall obiaim Envionmertal Clesrance fom | Noted.

: Currently unit does nol reguire
taking mmmmmEmumm -
e ETA Notihoaiion dated 14,00 3008 i kibure Environmenisl

and import of hazardous Chemicat Rules 1980

| e
‘ impact Assessment Autharity.
Rajasthan has siso issued
latter roganding same
1 il shail ooarate wilh valid PESO loens- & policy under PLI | Complied
Act 1961, . PING/
33 | That the unit shall comply wiih the provisons of manufacture,

viustry shail comply with the provisions o' Hazardous & others
{Management. & Transboundary Movement) Rules, 2018
and shall apply & obtain Hazsrdous waste aumorizaton before
28.02 2022

i

That uni shall provide of greenbait cover by 337% of total land area.

Page 3ol
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That captal nvestrmaent a8 per the C A certificata submitted by the
unit is Rs. 116 53 Cr.

That the unit shall install adequately designed a0 waled hanesing
structure for recharge of ground waler in and around the area

Fﬁﬂﬂhﬂ.ﬂ?ﬂnﬁmpﬂhfmdhw

utility in compliance o the oroe: dated 241072017
of Hon'bie Supreme Coun, whinein ban has besn imposed on the
urse of pal coke and furnace off n the State of Raasthan

Notes ana agreed

That the ndusty shall submit half-yearty complance report of all tha
above condhions io the Siate Board

3 8

That, nohwithstanding anything prowided nerenabove, he State
Board shall have powesr and reserves & nghl 38 contained under
sechion 27(1) of the Wabter Act and under saction 21(5) of the A Act
o rneew anyane or all the conditions iImpased hare in above and 1o
friu:tt varalion as @ desmed fl for the purpose of Air Act &

Noted and agreed

Page 4 of 4
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RSPCB CTO Order No. 2022-1023/HDF/8989 dL 29-06-2022

"S.N. | Condition of CTO Order No. 2027-2023/HDF 5988 dt. 20-06-2022

Compliance

That this Gonsent (o Operate is vahd for a perica from 07042022 o
I0I20IT.

That this Consent s granted for manutacturng / producang folowing
products | by products of carmying out the fnliowing acivilies of
operstonprocesses o proveding foflowing ser. Ces wilh capaciies
e DaEiow

Partcular Type Quasniity with Uni
Fue Fighting Engine Actvity | 3.00 NOB

Tomplied

No changes in

numiber of stacks.

That this Consent o Oparate & for exsling plar| process & capacity
and separate Consant |0 Estabésh/'Operate = required to be taken
| for any addiion ! modification / alteration m orocess of change in
capacty or change in fuel

Thal tha scurces of air emissions along with pollution control
measures gnd e amisson standards for the prosoribed parametens
shall be B8 under

Sources of Ar | Polluion
Emmsions Contral -

sl therlw_
Fire Fighting = ADEQUATE = L =

Engine( 3NOS ) | STACK

That this consant ko operate & bowng issuad ‘o7 three fire fighting
anging only mentoned at condiion na, 2. The industry has 1o seek
fresh consant 10 astablish & oparate for any crange in product | by
productiprocess/modiication'aismabon

That the ndustry shall maintain adequale stack haight with throe fire
fighting engnes

“That waler shail nol be used In PrOCess and LS no trace effuent
| willl be generaled.

That no treatediunlreated wasie water (domesic & tade sfuent)
shall be discharged oulside the factory pramises in any case and
compiate zero discharge siatus shall be mantaned

“That no additional source of AmWaler poliutan shal be nstalled
without prior consent to establish from the Stats Board

Thai no wasie s Oefined under Hazardous & Other Wasie
mITMMlRm.MEHh
generated

Page 1013
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in the 33% of wial area of the

i§| ]
a:}~
L
i

|

as per the C.A certficate submitted by the
which InCludes e cos? Piant & Machinery.

|
7
E‘;

;
{

‘shafl ensurg compliance of all the conditions of
o operais issued vide Boards order no2027-
2022HOF/IBA8E date 09 02 2022 & consent ip establsh issued vide
Board's osder no 2021-22/HDF B335 dated 23 03,2022

i

Comglied CTE complance
submitied in ApnilrZz

18 | That mdusiry shall submi poini wese comphance rapord on half yeary

basis to the Siale Board

Moled Lasi compliance repori
submitted in Oct22

18

i

notwithstanding anythsg provided hereinabove, the Siate
Board shall have the power and reserves s nghl, s contained
under Sacticn 27(2) of the Wister Azt and under Sechon 11(6) of the
Air At to reves anyone of all of the condiions imposad here in
above and 0 make such variation as i deems fit for the purpose of
Air Act & Wates Act

MNoled and agreed.

ir

Moted and agreed

That the grant of tha Consent to Oparta shall not, in any way.
acdversely affect or jpopardize the legal proceeding, f any. nstituted
in the past or that could be instiuted againt you by the Board
for violabion of the provisions of the Water Act and Ar ALt or the
Rules made thereunder

Noted and agreed

23 [ That e Project Propanent shail comply with
Bathenss Rulss

That the Project Proponent shall comply with prowstiong of tha

Moted and agread

Mo E-waste generased bill date
Any E- waste generated will be
channelzed a8 per the
provisanns of E -wants
(Management) Rules, 2016

shall maintain record of E-waste

|
;Hummq'm

Proponeni shall file annual reterns in Form-3, 1o the
Board on of the 30th day of June foliowing the financial year
i which thal retum retates

MNoted and agreed.

That the transportation of e-wasie shall be camed out as per the
manifest system whereby the transporter shall be required fo carry
& document (three copies) prepared by the sender, giving e details
as per Form-8

provisions aof tha
. 2001

Page 2 of 3
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A

EHERGY

i

byl
.

scit! retumed 1o | Noted and apresd

dealers and! or authorized recyders shal be mamtaned

_ﬂmmuhmunﬂuﬂmﬂw

That the record of batteres purchased arc

!
|

Page Yol 3
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ANNEXUTE- A
.. () NAKSHATRA ENVIRO SERVICES & %eiil

rakahatra sryirogigmall < em
ﬂ"“" *ﬂ’mﬁ'“‘mnmmu_u R ——

Reference N NESTIO127021 Diade: 0170272023
TEST CERTIFICATE
STACK EMISSION MONTTORING REFORT
L Hall Fod Powrviou:n Siorage Depot
AU s Village —“owaspura, Tohsil  Hohat
— = District - Pali (Rajasthan — 1) - =2
Natwre of lndeery Pearoleum Stnengs: Depot
BAMPLE DFTAILS
Dtz of Smmpling mouEs 5
Seack atiached (o Diestl Clenerntor (1.6, Set) No. | =
Type of Fuel used Dhesel =
Exgine Copacity 70 6v2
HWH:HM T cnasires
Drmmeier of mmplong port | 5100 mam
* Saanpliny, Duration 30 mines 5
Operntg Schedialo (. day ) As per requizement
Ambient Temperane iy
Sanck (s Temperanre Tl 1
Siack Gas Vigloeity 17,10 misec. ==
Volsmatric Flow 6212 Mm'fhr
Period of Testiag INOLN W 61922023
TEST RESULTE
= Parsmaters Usit | | L Fratocal
| | Particulate Matter (PM) | geWelr | 000 | 02 | 15 11258 (111983 (RA 2019)
1. | Sulphur dioxids (50) pkWE | 07 : IS 11255 (P 201988 (RA 2019)
[ 1| Owides of Nirogea (NDN) | gMWehe | 18 ep I8 11258 (72005 (Ra 2019)
4 |Hydocabes (HG) | ghwebe | 020 | A per CPCB Oruidclines
3. | Carboa Monoxide (C0) phwkr | 1 15 15 13270:1992 (RA 201%)
Mo Limils in pes e iro mames (Besiation) Rutes, 1988
. m:wqw=|uuﬂt mid i eviidoece in e comar o law el el . be el i ey
b Toumd by f s bosmy i v e V008 W
& et resuhs onlishnd mefe oaly e e dboes paple il appilaal. or emelon osdersrmes of prisincs s ey sfened e sopied
- ﬁ*ﬂ’#_ﬁ'ﬂ"_ﬁﬂ“!#_
- \ (Jag Moha Sharma)
Review By A uthorized Signasory

@




> Parametens | Valest | Limis Protocs
_ 1| Yamicolsie Maner (PM) | SAWCE | am 03 | 1510298 (M- 1x1988 (RA 2019)
1. | Sulpbur diawide (502 AW | 0 - 15 11245 (P-T: 1985 (RA 2019}
3| Owidesal Niogen (NOw) | kW 1.6 . 11255 (P-T2008 (RA 3019)
4 | Wydrocarbom (HC) AW 028 Ax por CPCB Chadelines |
5, | Carbos Monaxide {CO) Whe 05 35 0N (AL |
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NAKSHATRA ENVIRO SERVICES & iis

Ciffics - BEAD, Huars Path Manassovs | slpr - JO30T0 | Webeits - werw nashatraemviro in

mq-n_-—::‘nn—-.—m_n— Dahensl Kalan, Jaipur- 0007
. P IO0AgT A o,
w: of Environment, Forest and Governmaent of india
#ﬂiﬂ‘l:mi _ n-um
Raferemce Na : NESII002M00 Dt 0130
TEST CERTIFICATE
STACK EMISSION MONTTORING REPORT
M Nayar Bae v Limited —
- il Fed Petrose_ . Storgs Depet
Al Ay noar Village - - owaipurs, Tehsil - Rohat,
T _ District - Pall (K2 asthan - IN]
Hwtisrn af Indewr, Petrobeum Stora; - Depat
SAMPLE DETAILS
 Dum of Sampling | I
_ Stuck amtached to Tesal Generator (1).G. Sef) Mo, 3
Type of Fuel weed Lhinsel
| Engloe Copacity 250 VA
| Smck Helghc (dbovegousd) | 7 metrms
Migmter of mmpiing part 15200 mun
Samphng Duraticr 30 minutes
| Opermiing Sehodcls ey} | Aa por mquirese
Ambient Tempersture e e
Stack Gas Temper stare e
Srack Gsa Vielooiny 1524 mfuec.
Volumewic Flow | 870 N ==
Penod of Testing ANON202] w il V2023
TEST Ri SULTS
= Paramatens vaie | YO | Limis Protocal
|| Particulate Matier (PM) gkWer | 007 02 | IS 11255 (P-1) 1985 (RA 2019)
2. | Sulpher dioxide ($0,) W e £ 5 3 IS 11255 (P 73 1RES [RLA 2019)
3. | Onides of Nimogen (NOw) | gkWebe T = IS 11235 (P-T)-2005 (LA 2019)
4. | Hydrogahoa (HC) pw- v As per CPCH Ouideline
| 5. | Corbon Mosoxide (CO) ghWe | 0z | 33 IS 13270: 1992 (RA 2019}
s et i i =i e wdl abciid mant be e @ wry
. “'"m“‘:ﬂ- = unad W v e St
o Tutsl By ol S iSborsary W |l R i e
o ThG e antiemd refen s e e s AP i gl | ke indrmetees of peaducss & ardthor o R fe mphad
- -g--lu-q-*uh-uu—iunu i A L
#ﬂ‘ kel
Sharma) {Jug Makan Shanmay
Dedwiy _ Asthorined Sigry
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@

NAKSHATRA ENVIRO SERVICEg W 20038 sa74s

Office ; B0, Hesrs Path Mansarovse, Jaipur - 300030 | “:M
Lab: 48, Sostairs Industial Park, Phase-, Meas KI:CO industrial Ares, Bagru [Ext.), Dahmd Katan, Jalpur. 303007

[

E-mail
; of Environment, G
ulhll Ilﬁj . “mw Government of India
| Befirercs Mo MESII0127004 Drate: 01057023
: TEST CERTIFICATE
STACK EMISSION MONITORING REPORT
S Mis. Neyara Encryy Limited
Rail Fod Petrodeuc: Storage Depot
Akl AL mear Village ~Sawaipure, Teasil - Rohat,
Diesriet - Pali (Rausthan - IN) ¥
Nature of Industry Betoloun Sirage Lepat 25
SAMPLE DETAILS
Diate of Sansplng 170120 e < K
Sack uRnched in Fire Fighting Eng e - 01 <A
Type of Fuel used [
| Englne Capacity 420 HP
Sck Helght (sbove ground) T meetres
Dameter of smphing por 10208 mem
| Sampiing Durati 30 mizates
| Uparsting Schaduls (s fdey ) A4 por requiremer |
Ambieni Temparsur: 2T
Sk Gisd Temperedire 102
| Buack Gas Velouity 1537 misec.
Vobumetric Flow 32375 Nm*ar. L=
Period of Tesnng 28012023 o 0102202
TEST RESULTS
:‘! Parameters Uit "";""': Limies | Prosecel
| Pariculste Matter (PM) mgm' | 1297 150 18 1 1255 (F-1 1 1985 (RA 2019)
2 Salphur dioxide (03] mgNm' | 2043 - 311235 (P351985 (RA 2019)
| 3. Owides of Nitrogen (NOy) | mgMm' | 12041 Ti0 15 11255 (P-TE2008-RA 2019)
4 Viydrocarban (HC) mphi’ | 1390 100 | Asper CPCR Guidelines
5. | Carbon mgNm' | dhs0 150 | 18 132700992 (RA 2019)
vt | i o B onamannet P rosipotazn) lamies, (.
. w-ril-ii-u:ﬂ_r r T e ineec e e ol e ! il o b i s vy
o Tomi Nabiliy of tea labomiony B il w be mveos .
* Tha el e aed refe onhy 0 e SbOvE ETY B MpPILS S PENTELES CAOBMSMEN Af FEMLE W Resr PRl nev impid.
» 13 s Do i e oo s 1 mntsd o (EROFY amina sbverwies spad ol
Sl
| ing Miohan Sharma)
Reviow By Autherized Signatory
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NARSHAIRALNVIRO SERVICES as==z

unmmmh :'mh-mh—“w
ks hetrasviro@igmail com

Reference Mo~ NES2I01Z7023 Dets: 01022027 |
TEST CER TIFICATE
__ BTACK EMISSION MONITORING REPORT E
M Ene - ]
— T
Adkdres A near Villnge Savaipurs, Tebsil - Roba,
District — Pali (Ka asthan — I} i
huanare of Industy Petroleum Storsa: Depat
SAMPLE DETAILS '
Date of Sampling 1101720 =
bt Sy ey it
Type of Facl used D
Engine Capacity a0 i
Seack Haight (above ground) 7 matres
Dismeter of saecpling por: 102 140 som
Sampling Dhurst.on W masute gl 3
| Operating Scheduls s iday A POT TRNLRRCNC |
Armbiset Temperature i
Seack Ga Tepnperuour o
Smcik Gas Yooy 1563 mivec.
Valumatie Flow 34587 N
Period of Tesiing 3012021 10 01 122023 .
TEST RESULTS e Th
S e -
1. Panticalaic Matter (PR mghtm’ | 3073 150 | 5 | 1255 (P-1 1985 (RA 2019)
1. Suipbur dioxide (S0:) mgMm' | 2594 = | I8 11355(P-2n1985 (RA 2019)
3. | Owides of Ninogen (NOx] | mg™m' | 12738 ne IS | 1355 (P-T)2005 (RA 2019)
4 | Hydeocarhon (HL) migim I 4 00 Asper CPCH Gloidelines
5. | Carbon Momoxide (00) mgNm? | 7044 150 IS 13270:1992 (RA 2019)
| Moo Lt m et Bivwi urenen (Peminn) Rui, 198s
- Il.:-ul—:-“““pzﬂﬂ- q#-n—h-—.‘--.ﬂ-h-‘h"
*  Tom Hebdiy of fis isbormioy i Simee i Sy [0 smou
s The mevads extivted sefar onky o the mbove sampld and apphcs o m“ﬁ-ﬁ-i-lm
v Samghes will be écwmsyed wfler |4 duys P the g of e ol mEyns
éhﬂ ilag Mohan Shanma)
Review By Autharizod Sigrmery |




Date of Sassplzg

Sanck aftached 1o

Type of Fuel used

Lngine Capacey @

“Whﬁ T metrea

[hamets of sampling por: 10200 mm

_ Sempling Durstion 30 minutes

| Operating Schedule (hru/day) | As per roguiromes:

Assbien Campers.e e

fuack Gl Tesperanars 1

Ssack Uas Velocny 1307 misee =N

| Volumetric Flow 33174 Nm'vr. =
Period of Tesing IRO12023 1o 01 U023

b TRST RESULTS

.| Particulate Maser (PM) | g’ | 3480 150 | S 10235{P-1F1988 (RA 2019)
1. Sulphur dioxide (SOn) mgNe' | 8t - IS 11238 (P23 1985 (RA 201%)
3 Owwidles of Nitrogen (NOx) | mg™’ | 11798 TI0 IS 11298 (P-TEB0OS (RA 201%)
4 Hydrecarton (HC) 15.08 100 At per CPCB Cuidelines
3. | Carbon Monaide (00) T 150 IS 1 3270:1992 (RA 2019)
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E-mail | nemimnzooa@omal com,

R2/<

NAKSHATRA ENVIRO SERVICES &

*—-_
L-:‘“_M_q.h M-ﬂm lﬁﬁnm

T ot s st s o gt bl o1 8 ot o s~ el as evnoncn i fhe st 6 g sl aat b e s

v et i, i v Ll ol pErmioT e e d g
& Todal liahdlite of far ebhomsiony = owind W e e s

The res sl o ety by i the shoss camghe s applizat o ¢ oeaien mdereser] of afuds il Rierd sor mmplcd
Sarngees will b dumiped alber 12 day from e dute of inssng H*Mﬂﬂhpﬁ

Rewview By

Tl

ﬁndmmn Change, of india
ﬂﬂﬂ“iﬁ“ﬂm“m
 Reference Mo - NESZS0LIT014 Dhata: 01 ED03Y
TEST CEETIFICATE
e AMBIENT ATR QL A LITY MONTTORING
M Limited
H-__ 2 Mmhm
- AL mear Village - > 2waipurs, Tebail — Rohat, =
Dhstrict — Pali (Ruaj 1 stham — IN)
Industrial Activiry Petroloum Storgs: Uspot - =
SAMPLE IDENTL ICATHON DETAILS
Sumpling Locauion  Niear Main Gate L X
Dete of Sampliag e
Ambisnt Temperature | M 23T & Min 8
Relative Humidity %
Mesearoiogical Cunditives Clhoa Sky
Period of Testing WD oI N =
_ TESTRESULTS
[
: Parameters Unit ::L'; NAAQS Protocul
L | PM agm' | ®1% 1000 | I8 SIKD(P-23)2008 (RA 2017) |
1 | Py, wghm! 4 24 &0 15 5182 (P-243:2019
3._| Sulphur clowide (30u) g’ | 512 200 | IS $182(POZ12001 (RA 2017) |
4 | Owides of Mitroges (N03) | ug'm’ s | s 1S 5182 (P-DS}: 2006 (A 2H17)
3| Carboo Manonide (CO) mym’ 862 20 15 102 (P-100: 1998 (RA 2019)
6 | Ozone (0 ugm’ 21 40 1000 | IS 5192 (P-O9F 1974 (RA 2015)
7 | Lewd{Ph) ugm [ 1 | 1S SIR2 (PITER004 (RA 2015}
3. | Ammonia {NHs) w590 4000 IS 4102 (P-2552018
4. | Bonamme e [ om 84 K $182 (P-11)-2006 (RA 2017}
1. | Hemao {s) Pyrene sgn' | ND ol 15 5183 (P-125:2004 (RA 2019)
11, Arsenic (As} ngm' D | 8 As per CPCB Cusdetines
12, | NickelND) g’ N, 2 IS F182 (P-26)2000
Pans MAACE siaeds dre Haosal Sathie Al Dusldy Hesled,
[Ty r—
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NAKSHATRA ENVIRO SERVICE

Oifics : §840, Haars Puth Mansarovy, Jalpus - 302020

mu-“mm-m_ummu—nﬁ.“
resiaB 004 mait com. naksatraen virofigall com

F_lllill__.

Mﬂ Ceatr e

AMBIENT AIR QUALTTY MONITORING

Mes. Nayam Energy Limited '
lasued %o Rail Fed Petroleun Stonge Depart
o AE near Village -Sawaipurs, Tebail  Robat,
District — Pali (Raj2sthan - IN] 2 1= .
Inchumrial Activity Feroienm Storage | cpo
SAMPLE IDFNTIFICATION DETAILS
Sampling Location Hews MICC Room
Dwte of Sampheg 71012023 -
Apnbient T mperarene Max. 5°C & Min. B°C ¥
Ralative Hamidicy 41 - -
Metcoraloglesl Conditions Clew Sky '
Turod of Teiticg 2001/2023 0 01O 2013
_ TEST RESULTS 2
i .;I'I-l! gy’ [} ﬂ [TV lnnm_pm
z | Phlas [l _:1111 0.0 15 S1K2 (P-24)2019
3. | Sulphvar dica e ($04) [ B9s o 1S $182 (PA2)2001 (RA 201T)
4. Onxides of Nitrogen (NO:) ughm’ 8T 0o 15 5182 {P-0e): 2006 (RLA 201T)
5. | Carbon Mancide (C0) mgim’ 0.60 20 15 $102 (P-10): 1990 (RA 2019
6. | Ozooe (O} g’ T W00 | 15 5183 (P08 1974 (RA 201%)
7. | Lead (PB) ugm’ ND. 10 1S 3182 (P-22):2004 (WA 201%)
§__| Ammonia (NH,) e I T BSIRE2NE
9. | Benmse g’ 0.4 15 S182 (P-1 12006 (RA 201T) |
18. | Benmo {x) Pyreos rgtn? MDD o 18 LI (- 1232004 (RA 2017)
11 | Armenic(As) | g’ M. An per CPCH Guadelines
L | Micksl(é) g MO -1 W 15 §102 (P-26):2020
H’Mﬂhwiﬂhmhﬂ
L
r- wmﬂtﬂﬂh oo ewiddens i e oot ol Lo and sl B e uael 9 e
= Toal ity O this ey 8 limsed b ibe BvCAEE MTORET
& e i et e e oty 0 ey v s s [ o) CademeTr of e et ol o gl
& Sampben wil] be derstrrved afles 3 Sapd (o Bo dai 07 among of st of ot ishens ofw s peciin E
e ' R
Sharma} {Jag Meohan Sharma)
Review B Asthoreed Signatory
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R2/&

NAKSHATRA ENVIRO SERVICES Zuster
ST 1 S TS A

* "
mmﬁhwﬁn:ﬂu-ﬂn e v bemee i 06 ot of e andl shaabd noe e e =y

® Todad lsbel sy o this isboraieey & Timited W ipvoics muaar
" bt sessity i e Do 1080 dhove wapl s apphcab. - arencion emdoms nemd of grie 0 e ket o snphed

T‘ Ministry of Environment, Forest and
IS0 9001 IS0 14001 26 & SO _ Certified L
| Redorence Na.- NES230127014 Dimte: GLATZ 2023
TEST CERTTFICATE
m-nnﬂnt,mm
kol o Mis Nayern Enery: Limied
Rail Fed Pevolour -torage Depot
AL near Village - awaipura, Tehall = Rohat,
' Diistrict — Puli (Rase tham - IN)
Indnsanal Activity Parsisuts Sionsge apad
SAMFLE IDENTIFI CATION DETAILS
| Samplng Lacstion Near § & D Roon
| Dave of Sumpiing 701300
Ambuad Temperatzre Mo 37 & Min < C
- Relntive Huridiey amy
Metsarological Canditions Clear Sky
Penod ol Testing =~ 2001723 o 0102 202
p : TEST ki SULTS
I | P ugm" 3031 1000 | 155102 (P-23)2006 (RA 2017)
1 | Py | pfl’ 324 0.0 15 5182 (P-242009
3. | Sulphur dicvide (S05) | upm’ 904 .0 IS 3182 (PO213001 (A 2017)
4. | Oidesof Nivoges (NOs) | pgin’ | 2724 .o S5 201T)
8. | Carbon Moowucide (00) g’ T iD 153102 (P o [
6. | Oaome (Or) g 2 o3 1900 15 5182 (P-0901974 (RLA 2018)
7. | Losd (P g’ N i 10 | ISSIR (PIDI004 (RA 2019)
8. | Ammenis (NHy) | i 41T 4000 1S $1K2 (P-29) ML
§. | Bemsene wgm' 01§ 50 15 5102 (- 1 13006 {RA 2017}
10, | Bomao {a) Pyreme g’ | nD 01 | 153152 (P-12)2008 (RA 2019) |
V1. | Arsemic (As} ' | N 0% As per CPCB Guidalines |
12 | Nieksl (Mi) i | AND, 0 15 5182 (P-26)2020
et MAADS SaBG 0 Metnal Axtan Al Qually Sancet
KT mands far St Dictoctend

I LT T e R T ———




Eomad| -
: enl, Forest and Climate ol Indla
8001:2015, IS0 14001:2015 & iSO Cartified
Refermnce Mo . NESTI0117017  Daie: 010272023
TEST CERTIFICATE
: NOISE LEVEL MONTTORING DATA
M Limeitst
" Hm-*ﬂ“
A AL near Village -Sawagnra, Teheil - Roba,
Dhssrict - Pal: (Rajasthan - TN)
Nature of Indusry | Patrolewm 5:orage Depot =~~~
MONITORING DETAILS ]
Sampling Location | Near Main (iate |
Duie of Sampiing maiaan '
Ambient Tempersnz Max. 29°C & Min. KT
 Relative Humidicy 3% TP ME
Matearological Conditions Clear Siey Ty
Comtrol Measure, “any i
Protocal I$.9989 . 195 (Reaifirmed Year 2014} 47
RESULTS
:_*_ Parametsr Umis Neie Level Messured L tn
L m:‘m B ) L+ | 750
) -H.-E ""'"I '*':"_;""‘ 4B A 40 0.0
h 3
. Ths -::: :::-l-t-—l-mt-_mﬁﬂmhlihle'
R o S N —
- h_ﬂ**-h—lﬂ_ﬂﬂ_—_fﬂﬂ-*ﬁ-“
-
;ﬁm (ug Vioham Sharma )
Review By Authorized Signatory
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ffce © SA4D, Hesre Poih Manssrover S - 02000 | Webie © i, nalshatrasrmvin in
Mear i@ ICO industrial Area, Bagry (Ext . Danmi Katem, Jsigor- 100007

1

Lati: 46, Soiitabry incustrial Park,
-l
r of Environment, Forest and Govemment of India
180 3001:2015, 180 140012015 & IS0 Contified Labarstory
Iﬁmlﬁ.;ﬂﬂ!ﬂlﬂﬂl Dtz DAL NI
TEST CERTIFICATE
NOBE LEVEL MONTTORING DAT A
ln. Naywr: Emergy Limived
s Rail Fed Perroleunm Storage Depot
Av mear Vil ige ~Sawaipury, Tsh) - Rohas,
Addres Distraa - s 1 (Rajeatbhen - M)
H-n--lf'hl-rgr Petrclewn . sags Dopo o
MONITOH ING DETAILS ]
| Samplng Location Near S & 1) fnam
| Latc of Sampling 20 L0T
Ambient Temparaisn Max. 29% £ Min 8%C -
Relative Humsidits 4% 1
Sutgnruhogical Conditions Clear Sky
1”“—,#-, | il 5
Protoesl 159089 : 1541 (ReafBrmed Yeur 2004)
L HESULTS
i Farumeter Unic Misise Level Mesamrsd Limits
Noiss Lavel Dy Time: Lou, :
1 Mcaivn: 6 s 2o 18 o) daB(s 585 50
Muise Level bigh TEne: Lugs
| ot 9 g 6 = v =

LAY S b w bl aprcia] pomusiem @ wTRIT
Tt trmbwl gy 0 s kabermiory o Dimiied as e invvss @R

=

Review ly

r Thas meprt w5t (0 e meprogeed whelly o @ part wf s be el o evidenes e comt af e el dhesld sl be sl @
L]
&

T sgwmlte mnbwmiec Teitr ey I e e e rapl e el EROOR PRI of ot 4 aeither adexied aer ivpld

Freigmrnl

i Jag Mlohaw Eharma)
Autharized Sgnuory
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NAKSHATRA ENVIRO SERVICES &

Office . BLA0, Hesrs Puih Messsrovr, Jeipur - XOHT0 | Wabehs M
ul““mmhmmmmmmmw

(&

Ii:p Environment, Foreat and Climate m-l’ﬂ
iﬁ&_ﬁﬂmum 2015 & ISO 45001:2018 Cartiind Laboratory
e

[ Refersnce Mo NESZWORZNIS Diwte: 0] 022023
TEST CERTIFICATE
FOISE LEVEL VWONTTORMNG DATA =
M. Lirsited
S 28 ot e clows g D =1 5]
Address AU near Village -Sawnipars, Tehsil - Robat, i
Dristriet ~ Fali (Rajsshan — i)
 Nanwe of Industry  Potrolewm 5:omge Deper
MONITORING DETAILS 2= E
Sampling Lacation Mewr MICC Foom
Due of Samplig Do
Ambien: Temperanne Max. 3190 & Ml B°C
Relative Hunidiy a3t =
Mesearological C ooditon Clewr Sky e =3
Conorol Messses, o sy il
Prosecol TS 9989 . 154 | (Reaffimed Year 2014) =
RESULTS
-, Parametar Uit Noise Level Mensured Limits
\ [ mon 26 e
1 m::-mh" B (A T ™o

T T T ———
Teral ‘el of e lemsrwory i hmicsd = B e et amwur

ﬁlgﬂllﬂlﬁ#ﬂuﬂr-q L I g N g
E Them remlts oviiead 4 I Y I B MCve aarple ond ipplaats [ neenen mador ot ol S o wolt deree M ERpled

Fetiamel

iJag Mohar Sharma)
ALFTOFizEd Mgratory
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Efflm ; BEAE, by Paith Mmoo
Lak: 4, Soitalm indusirial Park, Phass-1, Near F
E-mall ;
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.....

Dl 31007023
TEST € F RTIFICATE
WASTE WATER JUALITY ANALYSIS
M E L]
—— HEEI&:‘::“I*
AL near Villige ~Sawsspara, Tehal! = Rohat,
S mvhl.him,m
Maturs of Industry Petroleum Storage Depat
SAMPFI ¥ DETAILS s
Sample Referencs Source Treated STP \Vater
Sammple Quaniity Ml
Sample Condition Sealed & Re'i: garmed
Sampgie Coliecisd By NES Repros.: - ative
Diste of Sample Collaction 2ROL2023
Period of Testizg 2R012023 1 (102
TEST RESULTS
e . 772 | 55w90 | 1S3025(P11) 1983 (RA201T)
2 | Towl Sepended Solids mgl 1880 < o0 1S 2005 {P-17):1984 (RA 201T)
1. | Tomml Dissolved Solics gl | ITH.AG = 700 1% 3028 (P-18)c 1584 (A 20T
YR— Dhunand
‘ ﬂﬂh-#?w mg/ T4 <10 l!-!wm}
§ | Chemical Oxygen Demand mgl | 1848 <250 15 3023 (P-SEL2006 (RA 2017}
& | Ol & Greme -ﬂL 100 <10 1S 30705 (P19 1991 (LA 2019)
Wﬂhﬂ#h#ﬂu—u-ﬂm--m-r-ﬂ-t—“
1 s il s iy
== m:—“mm“

! o T ol cxllaied *;E -

g

Roview By

]

Industrisl Ares, Bagru (Ext |, Dahmi Malen, Jaipur-30300T

nd, 150 5004 2018, 10
Na.: NES230127027
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NAKSHATRA ENVIRO SERVICES &3

@ Odfice - 46MO0, Heere Puth Menasreve Jaipur - 302020 | Websts  www.raaaharsenviro in
- .- ‘ mt““mm-m_mmm“m“

Refarence No.- NESZ30127028 Duse: 01022023 |

TEST CFRTIFICATE

WATER QUALITY ANALYSIS
Mi Lirsinad
Issued o H:‘:""‘"’ s
i AU meas Village —Saw aipurs, Tohsl  Rohat,
Diigeracr - Pali (Rajmssas - )

Namure of Ldustrs Potrolecn Suvags Deget

SAMPLE DETAILS
samp g Locatice RO) Winer — Admis 5. iding
Saiiple Quaniiry 20 Laes
“ample Coadinoe Sealed & Refrigermied
Sample Collecied By MES Hepresentative
Dnte of Sample Collectios | 200172121
Period of Testng W13 to OLORENTS .

TEST RESULTS
*l. - Vibass !-nﬁ-p-_m:lu
o I o el ) Bl
A | Physical Parsmeters
1. | gH 1 - 708 iS5t RS WA 18208 (A1 ixied), RA 2017
1 | Colour Hmes| BDL 5 13 153023 (P04x 1983, RA 2017
3 | Odour - | Agmessle | Agreesbie  Agressble | 153025 (Pa5)2018
4. | Tame - | Apeesble | Agrosable  Agrecabls 153021 (P-ATY2017
5. |TemdsyNTU) | NTU| BDL. o 05 | 153025 (P-10): 1984, RA 2017
6 | Totl Dimohved Solids | mgl | 9650 500 | 3000 | 15 3025 (P-16R1984 RA 2017
B | Geseral Fersmeiers
7._| Tous Hudoess | »6 [ 600 | 15 3005 (P21)2009, RA 2019
8 | Toul ABadinicy mgl | 312 | 300 600 | 1S MO8 (RIIp1988, RA 2019
9. | Almisium (Al | mgd | BDL 0.03 02 | IS 3005 (352000, RA 3019
10. | Boron (as 1) mgl | BOL | 63 | 10 | 1530250-57)2008, RA 2017
11, Collolum (s Ca) mgd | 790 n 00 | 1S 3026 (P4031991, RA 3010
12, Chioride {as C1) mt | U 2% 1000 | IS 1025 (32X 198N, KA 2019
13| Residusl Free Chlorine | mgd | BDL | 02 10 | 15 3025 (R-26):1986, RA 2019
14| Coppes (s Cu) mgl |_BDL. | 0us [ s 15 3025 (P-42): 1992, RA 2019




mi
16. | Iron (as Fe) mgt | BDL | 03 NR | 153028 (1-53)200), RA 2019
17, | Magnesium (mMg) | mg 244 W | e IS 3025 (P-46) 1984, BA 2019
I8. | Manganese (s Ms) | mgd | BDL _n 03 15 3023 (P-39)-2006, RA 2017
19, | Misefmo) mgl| 284 | 45 NR | 153005 (M)IS8LRA 2019
0. mc'u—_ wt | BBL | oot Q002 | 1S 1028 (P4331992, RA 2019
21, | Selsmbom (s Sc) gl BInl. a0 MR 15 28 (P-56)2008, RA 2019
22. | Silwer [ Ag) mpl | BOL o1 ME 1S L3428 : 20604 (RA 200 )
2. | Sulphate (24500 mg1 19 00 &0 IS JOZS (P34 ) 1986, KA 2019
24 | Sodinm (s Na) myl (BT . - 1S 3029 (P-45):1993, RA 2019
Zinc (= In) mgl | BDL 08 13 IS 3025 (P-497)- 1954, RA 2019
C.  Parsmeters Toxic Sabstasces
26 Assnic (8 Ax) mgd | RADL as 0.08 | IS 3029 (P-IT):190N, RA 2009
7 Cmdminm (2 C) mgd | BDL 0.0a3 M| 150028 (P11002, A 2009
28 | Cobakt (m Co) mgl | BDL & - - APHA 3111 B 1992
9. | Lesd (s P5) mgl | BDL a0 NR | 153005 (PATXI994, RA 2019
M. | Mercury (s Hg) | mgt | BDL 2.001 N[ 1R 0RE (PR, RA 2009
o e el B B s < i
n T_";?“""'"' = | apL  aes DR P —————
Poly Nuciesr Aromatic .
1. mmw -ui ADL 0000t NA APHA 02013
D Bacteriological Parameters
¥, TalColform(MPW 100ml) | Abseni  Absest | Amem | LS 14321001 (RA 2018)
35, E-Coli (MPN/ 100 ml) bt Absent Abwem IS 16221901 (RA 2618)
TR P T T  wr—"e &
o Wil sepoe s sl e be repdued W e can e el vidanis i e g of law ol heuld ¥ be waed =y
adeqrtiamg 7 ka W ST mrene
o Tl by oo o [abummry o oo o e Svte T
|+ T el et i oy T o g i L st i of et o e st gl
. mﬂ:“ﬁu.h“imd*mw—ﬂ
i Sl
= — = (1ng Moan Shartia)
Raview By Pl RS T AL Authorized Signatony
,Flm_u.lﬂ_ o e
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NAKSHATRA ENVIRO SERVICES

- "'""""'!""‘""
“mwsie e e

Referwnce Mo, NESI10127029 Duie 01022023

TEST { ¥RTIFICATE

WATER QLA LITY ANALYSIS
M L irited
Bowd o H:_mh‘h'm
PP AN near Vitlage ~Saw sipur, Tehail - Robat,
Distrist - Pali (Rajashan - [N)

- [ — g

SAMPLE DETAILS
Samping Lacation RO Water - Caniteon
sampie Cuanniey 20 Litrm
Sample Conihince Seaied & Hefngerme =5
Sample Collecied Ry WES Kepresemmanve S
Cimi af Sample Coliection | 280112021
Period of Testing WOLB0TY 1 01022013

TEST RESULTS
H.; 5 v: ] Stundards us per IS 10500 1 2011

l Limits | Limit Tt Mol

A. | Pical PFermmeteny
L |pH 719 6Swhd | NR | 153025 (FLIEI9E, RA 2017
T | Coloar Hemn DDL 5 15 | 15 3009 (POak 1983, RA 2017
3 | Odow - Ageeable  Ageedble | Agresble | SImsgRonaon
& | Tusie A.-nu Agreeible | Agreesbie 15 3023 (P-071.2017
5. | Tusbidity (NTL) . BDL o1 s IS 3025 (P-10): 1984, KA 2007
& | Towml Dissolved Salids | 31390 500 2000 I8 3024 (P-16): 1084, RA 2007 |
B. | Gesersl Pursmeiers
- 7. | Totl Hudnen mpl | ML 200 600 15 3029 (PLLEI00N, RA 2010
L | Toul Alkalinkty mgl | E300 WO | 600153009 (PIIEING, RA 2013
¥ | Aluminium (as Al) mgl | BDL a0 [} nmmumn
10, | Baren (us ) mgl | BDL os 10 ummn:w
1| Caleium (s Ca) mgl | 447 73 200 IIHHMIHlMII!
12 | Chloride fas C1) mgl | 3768 250 000 153025 (P3251988, RA 2019
| 13 | Rmidusl Fres Chiorine | mg! | BDL 02 10 | 153008 (P28K1988, RA 2015
4. | Copper (3 Cu) mgi | IS 3025 (P411992, RA 2019

-.._.ET! 15
oﬁ RO Wter / Camtezs Page | of 2
A i
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NAKSHATRA ENVIRO SERVICES & umiai

: Offics | §540, Heera Path Mansamve,
. Lat: af. Saiitaire “MH Mmar B

gl £5 3005 (P-60):2008, RA 2019
6. | troa (as Fe) mgd | 00 03 MR | 153005 (P-53):2003, RA 2019
17, | Magnesium (ss Mg) | mg/l oM 0 100 | 1S 3005 (PAB) 1984, RA 2019
18, | Manganese (i Mn) mgi BDL 0.1 ol 15 3025 (P-395:2008, RA 2017
19, | Wimrate {as NOs) mgh | M | 4 NR. | 153005 (P-34):1 988, RA 2019
Phenolic Composnds
"n e mgl | BDL oI 000 | 133005 (PIONE, RA 0N |
21, Selenium (s S¢) mgi | BDL | a0l NE | 1S3009 (P36)2006, RA 2019
272 | Silver (a3 Ag) mt | 3DL | o1 MR | S (342K - 2008 (RA 2018)
23, | Suiphate (a5 504 mgl | Mz 200 e 15 302 (P=24): 1956, KA 2009
24, | Sodium (s Na) mgl | 1308 . — | 193005 (4831093, RA 2019 |
| 24 | Zime {u3 I} mgl | BDL s 1 15 3028 (P40 1084, RA 2018
- € | Parameters concerning Tozle Substances
26 | Arsenic {as Ax) mgl | BDL ool 0.01 I3 3025 {P-IT) 1980, KA 2019
27. | Cotenium (w C4) wgl | BDL 0,003 MR | 183026 (PA1FI862, RA 2019
20, | Cobak (s Co) g | BDL | - | - | APHAZN B
29, | Lend (as Ph) wgl | BDL 0w NR_ 153023 (PITFI9, RA 2019
0. | Mescary (as Hg) mgl | BDL 0001 ML 153028 (P-4E)1904, RA 2018
Hexa Cheoen um mg
3. ey : BDL | - 1S 3028 (P-52)2003, RA 2018
3 L";:“"'""“ =1 | apL 008 NE | 153025 (P-52)200, RA 2019
Poly Muclear Aromatc | &
13. | Hydrocarhens {ms mgl | BDL. 0.0001 MR AFHA 64402013
PAH)
. Bacteriologicsl Parameters ke
30, | T Colform (VPN 100 ) | Abwmt | Abem | Abeem | IS LGZZIONIRAZOIE)
35, B-Colt{MPN/ 100 m) Abicai | Ament | Abeesi | IS 16221961 (RAZ0IE)

Motz N~ Mo b astian; IL0.L = Bk Detectun | amic
o This repon is mot so be nepuduced whelly o i paet e ek e ueed 08 Sviense i O cow of (i el dhould o be e i
afuzslintag T 1 @K W AE. P Ly WA
s Vomsl i iy af v Lifowwmey o T s B s S
o T osaits selisted vl oaly to s slors sample sad applectic puriisery o of pradem i sl infared i impled |
+ Semple wil be deapuyed ates 1§ deps fem e due of sser sy of eper: mias slereie specind |

=
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Flle Nz
Order No: 10223023 /UDE /008

Unit id : 100787
Mis NAYARA ENFRGY LIMITED

249 ANnNEXURE- B

Head Office (HDF )
Rajasthan State Pollution Control Board

4, Institutional Area, |halana Doongari, Jalpur-202 004
Phooe: 0141-5159600,5159695

Registered

F{HDE)/Pali{Pall] 4{1)/7022-2023 /948-950

WAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAYS
GODRE] BEC. FLOT NO C-68, G BLOCK, BANDRA KURLA
COMPLEN, RANDRA EAST , MUMEAL Tahail:MUMBAT

[strict:MUMBAI

Sibc Comsest to Operste under Section 23/26cf e Water (Prevention & Costrol of Pellution]
ALt 1974 and under Section 21{4) of Air (Prevention & Coatrol of Pellution) Act, 1981,
kel Your spplication for Consent to Dperate dated 07704 /20,7 and subsequent correspondence.

Hir,

Date: jun 29 2022 103FM

Consent b0 Opersie usder the proviziens of Semion 25 2hol  the Wer  (Prevention &
Comtral of Pollution] Act, 1974 [hereinafter & be roferved as the Wabe Actl and  ander
!mhﬂ‘thtm(ﬁmlﬂumrﬂdlﬂﬂm]#q.iﬂt.mhhm
as the Air At) = smended o date and i & the orders bawed theveunder In herely
granted for your Sworage of petroleum product plat wtuated At ROHAT SAWAIFURA
Tehail:Rohat DistrictPali , Rajssthar, subject to the following mrdivem: -

1 Thaa chis Conaent to Dperate i valid for o period from 07,/048/283F w 31 8372827 .
7 That thit Consent i pgranted for manuiacruring / producing  following produdts [ by

products or carrying out the following activibes o operation/processes o providing
fnllowing services with capacitios given bebowr

Type

Quanticy with Ui

Fire Fighting Engioe

Aty

1040 RO

3 That fhis Consent to Operate s for existing plant, process & capacity and separats Consent
o Establish/Operate is required m be taken for any addivon [ modification / alteration in
procesi ar change i capacity or change in fuel.

4 That the ssurces of dir emissons song with pollubion conirol messures and the smision
standards for the prescribed parameters shall be o< under

Saurces i Afr Emiasions Polluthor Control Prescrifped
Mansures Farameies Srandped
Fire Fighting Ergine{ 3805, ADEQUATE STACK
HEIWGHT
Pags 1 ol d
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Head Office (HDF )

Hajasthan State Pollution Control Board
4, Institutional Area, |halana Doongari, jalpur-302 004
Phone: 014 1-51 596005159695

tll
i:
:
i

l]ﬁnmm“rrimlmmn—h
“uﬂthmmuq_-ﬂwnm
shall be maintained.

That addithonal sowrce of Alr/Water pollution shall be installed without prior
comsent Lo establish from the State Baard.
Hﬂumuﬁhﬂnﬂuﬂamﬂlnﬁ_ml
Transhoudary Movement) Rules, 2016 shall be ponerated.

11 That the industry shall install & ainisin sdequately designed ralm  water
mmmrﬂ-ﬂpﬂ--mh-ﬂ“hﬂ
I!Mh#ﬂuﬂhﬂ.ﬂnhmraﬂdhﬂ“ﬂhpﬂﬁlh
rartied oal & malitiined

13 That capital investment as per the CA ceriificate submitted by the wnkt & Rx 999
lars which inclodes the cost Plant & Machinery
urummnlmmlumﬁllmmn‘u—-u
operate  issued vide Boarnd's erder  no2021-2022/HDF/EBB4 date DROZ20II &
fonsest 1o establish  issued vide Board's onder mo. 202 1-22 FHDF B934 daivd
13032022
ﬂhmmﬂﬂ*ﬂbwmﬂ”f“_ﬂ-
Siate Board.
mmmﬂumduqmumpmm--vmmmhudﬂhwh
mﬂnmhmuwm*mm}iﬂumﬂ
ﬂl'mllﬂ-jﬂlhm.iﬂmmuwwurﬂﬂﬂumw
I-.lrr:n:mn:lm-ah-.ﬂfunmn.uud-nmmh:mpurpn—nflh-hﬂl
Water Aot

Page 2074
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Head Office (HDF )

== Rajasthan State Pollution Control Board
. 4, Institutional Area, |halana Doongard, Jaipur-302 004
Phone; 0141-5159600,51 59695

Aeglatersd
File No @  FOHDF)/Peli(Palil/${1)/2022 2023/948-950
OrderNo:  2022-2023/HDF/R989 Date:  Jua 292022 303PM
Unit id 100787

17 That the grant of this Comsemt © Operste is mmsed from the environmental apgle only,
from

tme o

]

and doss not  abeoles the  project  proponont
prescribed  under any other liw of any other instrement i
responahbility o comply with the condition. laid down i all
im force, rests with the industry/ anit/ project propenest.

That the grant of this Consent to Operate shall noL in amy
jeopardize the legal procesding f amy, Matmuled i the pam
againt you by the Sute Board for wiolation of the provisions of
the Hules made thersuidss,

he

3
;
1
g
z
z
&

Rules, 2016and ensure that ewastc pomersted by them is chamneliasd throogh  eollsction
centre or dealer of suthorized producer or dismantler or recycler or through designated
ke back service provider of the producer to autho-zed deomantier sr recyeter.

mmhﬂum:ﬂﬂﬂlmlmmma.bhm“whﬁn
the 30th day of june foliowing the fieancisl year o which that retsrn relates,

muwmlmumhjmhhmnwm
ﬁlﬂﬂ]tﬁlﬁﬁhﬂy[ﬂmeummmmualmm
cise the Project Propoment b moe @ buls cofsumer even then the usod hareries shall be
returtved 1o the suthoriced deabers or recyckens azly
mmmummmdwmuwm-ﬂ;w
authoriced recyclers shall be maintained ind made svailable to the officers of the Board
during inspections.

t_un—:-MMhuh.mhﬂumm:pnﬂ:-_mmm

This
mwmhhummmmm-ﬂm
with

hmmﬂhhmﬂurumnmwmnq.m
ﬁl.hﬂﬂﬂﬂhﬂlﬁlﬂhdlﬂﬁﬂlﬂ'ﬂﬂﬂﬂtﬂﬂ!“iﬂl}.
nh.mn“ﬂnqi:hz:mwmmumw

Page 2of4
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Head OfMice (HDF )
Rajasthan State Pollution Control Board
- e 4, Institutional Area, |halana Doongari, jaipur.- 302 004
# Phone: 014 1-5159600,5159695
. Eegistesd
FileNo FHOF)/Pali{Psli)/4{1)/2022- 2023 /948-950) e

OrderMo:  2022-2023/HDF/ /@089

Umit 1d : 100787
mumummmzw;wﬁﬂbuﬂHhuﬂ
actign wnder the relevant provisions of the sald Ao

This bears approval of the competent suthar i

¥ ours sinceroly,
Grwup incharge] HDF |
Ay Copyta:
1 mm—,wuﬁ_mma-._wwu.mumn
corplanon of conmaerd condshons
2 Masier Fis
Growp Incharge] HOF |

Page ol 4
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--":-“ﬂnh
FORM IV
(mme Articly & af 1 o Firgl Scheois )

g & agtiven & s sl T & f sy
UCENCE TO IMPORT AKD ETORE SETROLEUM il AM IETALLATION

WINR E (Licance Mo | PNCRITS2MEMPLTITIT) T WU (Faa Fa ) 100080/ por yaar

5t Jat BNC, Piot ko L Bandra
B T ST A B T S R M AT
MBI I TR
sffvan uui;iwni soufi= wa Ty it e T uﬂ"ﬂ'r :l.ﬁlﬂ?*ﬂﬂﬂimiﬂlr
Lesnos m hareby grasted D M. Ensrgy Ll Sk Floor, Joi Alrswyw BELC, Pist Ho. C-88 Bhock Sandis Muris
Bandrs Easd,, Mumbai, Dinirici: Sisie: aharashirs, P 470081 vahd ool for the spofabon wnd sioage of 20000 00 KL
nﬂﬂ_-rﬂ__ﬂ—m'nhnﬂﬂw:ﬂ-ﬂhﬂﬁﬂ

STHMPATITIT) deled FTAIEIT sttmched hernin Lubpeo © P oo of e Paliolie
and i the hurhar condbons of Ty Lieencs.

m:imun—-n-- l:‘ﬂ i

kil ke b oies B S 10T 1 Do TEA

P

TR W1 R Deecnpon of Feroae st sve fvibeed 2) oy

[ —LL Y
T & T ST Petrvisum Class A = Dulk BOGE.00 KL
wf o A R s Pairseum Ciass A othersiss © e i Dulk -
T T TS Petroeum Class B n oulk 108000 KL
o W T PR § AR Petrowum Cesa B, otteewse an n buk L
o T U TR Patroleun Class C o ok N
o 7 U TR @ S Petrolewn Cuss C_otharwise o n bulk ML
™ B Totsl Capacty 9ER0 00 KL
Janusry 7, MOIT
Ji Crusl Cormiler of Expioanes
Wi, F ariasn
11, Amesimant dated - HOZRU23
s et v Ew v aem
DESCRPTION AND LOCATION OF THE LICENSED PRENISES
o P! Sow d@mg oam  Mfew  aem 4 i W O ma w
SWAIFURA Rohat, Tahoka: Rohet Distriet nmm?m“m:minﬁhﬂ:_ﬁ-
*hm.lﬂllhﬁmmlﬂmn.lm“*h“l“l“““h
CLASS 8§ S )
seprad prean. T lyoul | bouncaries et I MO ) The BRI AEEFTV0 DAan are BeUEIT ot Pt NG,
EWAIFUES, Rohal, Teluks: Rohst, District: PALL Sieie: RAsjeathen. FIN; 34T anc aonieasi of 3 Abgve Geound CLARS A And &

Under Geoine tankis) for CLASS A , 3 Abowe Ground tarkis) for CLASS B And 1 Under Ground tankin} for B togmrer s
Note:-This 3 systemn generated document does not require

= 0
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ANNEYURE - D
1IN0 | el Dl
?1crci €rombard L~y o = o bt o
o e 1l Amachadd A fnrwiing pory of

Py ]
U ERTUAMD | TR
PUBLIC LIABILITY INSURANCE
[UNDER PUBLIC LIABILITY INSURANCE ACT 1881)

Policy No. 4007/245196584/00/000

PREAMBLE

ICICI Lombard General Insurance Company Limited [“tha Company”), having
M-Mﬁhmm1mmmﬂhhm
referred 1o herein balow, and the said Proposal and Declaration together with any
statement, repan or other documant leadin 1o the issue of this Policy and referred
wmmmmﬂdﬂwnmwmwﬁhm-
the basis of this contract do, by this Policy sgree, in consideration of and subject 1o
hﬁunpﬁmﬂnmms.numhhmﬂih
Parts, and furthar, subjact 1o the tarms and -onditions contsined in this Policy, as st
aut in the Schaduls with all its Parts that or proof 10 the satisfaction of the Comparny
of the compansation having become payabia as set out in Part | of the Schedule 1o
the title of the ssid parsan or persons clsim ng payment or upon the happening of an
Mmﬂhmwmmmmmﬂluﬂrﬂﬁlﬁ,ﬁﬁn
insurad/ appropriste benefit will be paid by the Company.

R2| ¢

PART | OF SCHEDULE R
1 _| Name of the insured | Enery L
;| Mailing Address af the Khambha:a Post, P O Box 24, District Devishumi
Dwarka - 351 305, Gujarat, India,
3 | Trade or Business of the | Formulations Refining of crude oil, marketing of
insured patroleur products
' iy ol v All premises owned | occupied by insured in India
5| Paid Up Capital INR 15072 Million
5 Policy period 31" March, 2022 0™ March, 2023
Tima: 00 00 hrs 2358 hrs
7 | Turnovar ﬂﬂmm?lﬁm
Limit of indemnity INR 50.000,000
Aggregate One Year |ADY) IR 1ED, 200,000
8
Any One Accident  |ADA)
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BT curitard Cpmspral Srsmnvumcr § ey 1 1
TCHCT LORIARED HOLSE 414 Viear Savariar
L s T e e S
Al A forany gt of
Fontin omm SUNT." R ML I U
LIS ERAR T T O | B

9 ]C Nil
Total Pramium
INR 17,702/
(Pramium valua mantioned above is inclusive of taxes
applicaie|
| ERF Contribution INR 15,002
Total Payabile INR 32704/
11 | Co-insurance details Mot applicable
1. COMMUNICABLE DISEASE EXCLUSION
EMODRSEMENT
2. Sanctians Clause
12 | Specisl conditions 2 Absolute Avistion Exchision
4, Difshore Risk Exchusion
N = Ol
13 | intermediasry Details il 6506467
14 | Territorial & Jurisdiction Indis
The stamp duty of Rx. 0 S0/~ (Fifty Paise Only ) paid in cash o by demand drat order vide |
RecaigtiChallan No. CSDZIZ202184. dated 06 Jamuaey 2023 o s
Signed for and on bahall of ICIC] Lornbard General Ingursnce Company Limited, st Mumbai on this
date April 16, 2032
Aumonasd Sighatory

GSTIN Reg No' 27AAACITUO4GIZN

IL GIC GSTIN Address Grouna. Farst and Second Floor, ICIC] Lombard House, 414 Vieer Savamar
Marg. Praohadew, Mumbal 400025 Maharashirs

|
|
Description of serwces. Genaral insurance Busin:.g I
HENSALC - BETY

Policy shad siand cancslled ab inilic in B svent of nen-realization of the premium *

“Note- In case of reneaal of the policy, poiicy benafit and terms & conditions of pobcy inchuding
. promium may be subgect lo change *

@




258 ANNEXUCE-E

praen RAJASTHAN STATE POLLUTION CONTROL BOARD
-~ il 4, Institutional Area, jhalana Doongari, jaipur-302 004
v Phone: 0141-5159600 51 59695Pas: 0141-5159697
Registered
File No:  FHSW)/Pali{Pali)/6817(1)/2022-2023 /951951 Dute:  29/06/2012

Umit 14 @ 50787

M5 NAYARA ENERCY LIMITED

NAYARA ENERGY LIMITED, 5TH FLOOR, JET AIRWAY 5 GODRE] BKC, PLOT NO

C-68, G BLOCK, BANDRA KURLA COMPLEX, BANDRA EAST , MUMBAI

Tehil:MUMBAI

District: MUMBAT

Sub:-  Authorisation for eperating @ faciity for Collection — Generation, Roception,  Storage,
Transport of  Hagardows Wastes Under Hazardous and Other Waste (Minagemeni and
Transboundary Movement] Rubes, 2016,

Your application dated : 16/02,/2022 recefved o 07 /04/2022 and subsequent corresponde

Ref-
sir
| Number of autharisation RPCE/HWM [Z022-20. 3/HDF /HSW/13.
2 Application Number : 302862 dated - 16022022
3 MEAD INFRASTRUCTURE of M/s NAYARA ENERGY

LIMITED

authorisatdon based on the encosed signed inspection report for  Coliection,
Gemeration, Receptiom, Storage, Transpori of Hazardous waste premises
situared at ROHAT Tehsil: Rohat District: Pali

Detalls af Authorization

SMo Type af Category Quamtity Hazardous Waste
Hazardous waste Sch Coda Linit Dispasal Practice
1|0 fiker 33.00 UCCT Udaipar
1 |33 NOR ZANNUM
4 | Odly stisdge 100 L] e mipeur
0 P K PER ANNLUM
3 |Siudge and f(ilvers 200,61 LTI Udalpur
COMmMIRATED w1h oil I i3 MT IN 5 YEARS
4 |Contaminated cotton  rags  of 300.00 UCCH Udadpur
uther cleaning matersals S K /ANNUM
5 | Used or spent oil 100,00 [MCT Udaipur
B g LITRES/ANNUM

Paga 1 ald
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— RAJASTHAN STATE POLLUTION CONTROL BOARD

4. Institutional Area, [halana Dooagart, jalpur-302 004
Phone; 0141-5159%600,5159695Fax: 0141-5159697

Reglsterad
Fibe No:  F{HSW)/Pali{ Pall) /681 7(1)/2022- 2023 /951-051 Dater- 29062021

Uit id = ypo7E?
4 The authorication shall be in force for period from 07 /042022 © 31 /03/2027

Page 7618
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—— RAJASTHAN STATE ¥ OLLUTHIN CONTRIN. BOARD
4, Institutional Area, |b.alana Doongari, jaipar-302 004
Phone: 014 1-51 50600 5] 59605Fax: 0141.5150507
Aegistered
File No:  F{HSW)/Pali|Pali) /681 7(1)/2022-2023 /951451 Date:-  29/06 2021

Unitid : o787
The autharisation is subject to the following gen -ral and specific conditions ;
A General conditions of Authorisation

1. The autharised person shall comply with the | rovisions of the Envirenment [Protection] Act,
1986 and the rules made thereunder.

Z. The authorisation or its renewal shall be prodd wced for inspection at the request of an officer
authorised by 1he Sute Pollution Controd Board

3, The persen authorised shall not rent, lend. scil, transfer or otherwise transport the hazardous and
other wastes except what ks permitted through | his authorsstion

&, Any unauthorised change in personnel, equipnent or working conditions as mentioned |n the
application by the person authorised shall const tute o breach of hus suthorisation.

5. The: person authorised shall implement Emercncy Response Procedure [ERFP) for which this
aulhorissiion is being granted considering all =1 - specific possible scenarios such as spillages.
leakages, fire ctc, and their possible impacts ani? also carry out mock drifl in this regard ar regular
interval of ime,

& The person authonsed shall comply with the | rovisions sutlined in the Central Fallution Control
Board guidelines on “Implementing Liabilities ©© Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1t is the duty of the authorsed person W ke onior permission of the 5tate Pollution Control
Board to close down the facility.

8. The imported hazardous and ather wastes st || be fully nsured far transit as well as for any
acridental occurrence and its cean-ap aperation

9. The record of consumption and ite of the m ported hazsrdous and other wastes shall be
rrinintained.

10 The hazardous and ather waste which gets . serated during recycling or reuse or recovery or
pre-processing or utilization of imported hata: | sus or other wastes shall be treated and disposed

Page 1 ol
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— RAJASTHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area. |halina Doongari, Jaipur-302 004
Fhone: 0141-515%600 51 50605 Fae: 0141-5 150597
fogistered
File No:  F{HSW)/Pali{Pali)/6817(1)/2022-2023,951-951 Dste:- 290672022
Uit ¥ y00787

of 2 per specific conditions of authorisation,

11. The imparter or exporter shall bear the cost of impor ar export and mitigation af damages if
any,
1Z. An application for the renewai of an authori=arion shall be made 25 laid down under these Rules,

ummu-mﬁuuhn-ﬁmummmmmmmmu
Environment, Forest and Climate Change or Ceniral Pollutien Control Board from time to Sme.

14. Annual return shall be filed by june 30th for ihe period ensuring 318t March of the year.

E
E
;
:
|
{
i
B
it

i
;‘%iﬂ;ii
el
Eg! :‘ g:
i I
1[ “i!
:| l gi
i

be bome sender
mummmmumwamwmﬂmm
mmmmmmsumhmmﬂ-Mh:hm
being forced ander the Enmvironmental { Protecoion) Act. 1986

10

7

FPage 4 ol 6
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— RAJASTHAN STATE FOLLUTHON CONTRDL BOARD

4, Institutional Area, |b.1lana Doongari, Jaipur-302 004
Phinie 00 41-51 50600 5150605 Fa: (04 1-5159607

it egistered

File No:  F{HSW],/Pali[Pali) /681 7(1)/2022- 2023/951 951 Daste-  20/04/2022

Unkt id ¢ 00787

11 The unit has w0 display and maintain the (it onling oulside the facory main gaie n Hindi
E English both on 4 X 4 display boarc in the manner & formar prescribed ar Annexure
"8 and the report of the Compliance aling with photograph shall be submitted o this
office & Regional Office, time to tme.

12 That the annwal reportsfreturns in the form  preseribed wonder the Rules shall be
submitted 1o the Sate Board by 20th |une of svery year and records of hasrdous
wastefother waste generation, handhng & management shall be maintained according to
the provisions of the Heeardous and Cther  Wastes [Managemient and Transboundary
Movement] Rules, 2006 and shown & submitic! o the 5tate Board a5 and when asked for,

13 The hamardous waste should not be  stoscd for a peried beyood 90 days falling wikch the
autharisation chall deemed W be revoked.

14 It shall be cnsured that the Hazardows/other waste s handied, managed & disposed ol
strictly in accordance with the Ha:ordous and Other Wastes ([Mamagement and
Transboundary - Movement] Rules, 2006 Non compliance of the Rules or any of the
conditions contained in  the author-aton shall be tantamount (o osutomatic
cancellation /revocaton of the authomisatkon,

15 The operator of the fclity shall liable t© comply any other ronditons as per the
guldelings isssusd by the MoEF or CPCA or State Board related o generation, oollection,
redepthin, CIOFEEE,  IFanepOR.  reuse,  roovding recovery.  pre-proceseing | co-procsssing
utilizstion, treatment, disposal of hazardous ar other washes

16 That Awthorisation is isswed under the provisions of Hamrdous and Other Wastes
(Management and Tramsboundary Movemeat) Rules, 2016 from the
environmental angle only, and does not absolve the project proponest from the
other statutory obligations prescribed wunder any other law or any other
instrument im force. The sole snd complete responsibility. s comply with
condidons lald down im all other for the HOme-being in forcerests with the
imdustry /unit /project proponent.

17 That this Authorisation shall not, in arv way, adversely affect or jeopardize the legal
procecding. IF any, instituted in the past or that could be instituted againt you by the
State Board for wolation of the provisions of U Act ar the Bubes made thencunder,

Page & af 8




-

263

RAJASTHAN STATE POLLUTION CONTROL BOARD

4, Institutional Area, fhaiana Doongari, Jaipur-102 004
: Phone: 0141-5159600 51 7M95Fax: 0141 -5150607
Registered
File Bo:  F{HEW),/Pali] Pall)/ 681 7{1)/2022-203 1 /951 953 Date-  F0/06/ 0022

Unit id : jop7ar?
This bears the approval of the fompetent suthority.

Yours sincereky,

Group Incharge

Copy To-

| Regional Officer. Regional Office, Rojasthan State  Pollotion Control  BoardPall o
ensure the compliance of consent condsting

I Master File

Group Incharge

Fage i of 8
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NAKSHATRA ENVIRO SERVICES

Difice | B4, Hearn Path Mensarfowar
I.ﬁl.wml—l.h

= JOEO30 | -:m
Industrial Area. Bagru (Eat ), Dahmi Kalan, Jaipur-33007

liﬂrllllﬁ—-u'm:l-i

Gevernment of India
Ceortifled

TEST CERTIFICATE
WASTE WATER OUALTTY ANALYSIS
M E Limied
r“m l.lil!:’:u?:“m
AL mEar & —Sewagire i
s mﬁ_-mﬂ .
Hature of Indestry Pewrolsum 5101 age Depo
SAMPLE DETAILS = ]
Sampis Keference Source Trested STP ater
Samplc Quaniiiy 10Lime
Sampie Condition Sealed & Ren gorated
Sampie Cablectsd By WES Hepreser minve
Dimte of Sample Cotleerion wonen 0 o s
Period of Testing WOL023 0 112202
TEST RESULTS
e - m 5500 | 153025 (1131983 (RA 201T)
2 | Tom! Suspendod Selids _— 1894 <100 | IS 3035 (173984 (RA 20I7)
3. | Toml Dissolved Solids myl | 127880 <2180 | 153005 (P-16X1984 (RA 20IT)
“ mﬂq#ﬂ—d —-— 794 <30 | 153025 (P4): 1993 (RA 201%)
N Cp— mgd | 184 <250 | 153029 (P-SE2006 (RA 20IT)
08 & Grease 180 €10 | IS 3028 (1931991 (KA 10
e e ore————
e iy e e sl proeiss e e g
B g s ey ool ey~ A SO S
|+ Samplen o ety ol 11 s o B s o g 0f sy of o andens aherwe: spe s
b g s
(Ing Mohan Sharms)
ReviewBy Authorized Signatory
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NAKSHATRAENYIRQ SERVICES 1t

@ L-:-.l-—nhu— Mﬁﬂmmhlq- Dahmi Malan, Jalpur-30300T
_!hlﬂ.

E-:, of Environment, Forest and of India
§001:2015, IS0 14001 2015 & 180 Laboratory
hh-m;w: Dhetc: DLOZ202Y
TEST CER TTFICATE
= AMBIENT AIR QUALITY MONITORING
My Nrysma Enery Limited
i Rail Fed Petroleu Somage Depot
- At mear Village - wuipurn. Tehall - Rohat,
District — Pali (Raj: sthan — IN)
Industrial Activicy Penleun Siongs | et
_ - SAMPLE IDENTIFI CATION DETAILS
Samplng |acation Newr § & DRoor £ S |
Due of Samplicy TIOL202Y
Ambient Temperazirs Mix. 23°C & Min 5
Rechative Husm iy %
_ Matesrologicel Coaditions Clear Sky
Fenod of Testing 210172023 1 01023023
TEST RESULTS
s Parameten vaic | 2% naags Protocnl |
1| "M T | gw | w31 | 1008 | I5SI(PZaa00e (RA 2017)
1 (M upm’ 540 (1] 15 182 (P-24)2019
1. | Bulphir Houide (80y) wgm' L 15 3102 (POXF001 (RA 201T)
4. | Ouidesof Nigwges (0x) | pgw' | 7726 500 | 155182 (P-06):2006 (Ra 2017)
| 5| Carben Moocxide (C0) my'm’ 0 40 0 1S 5182 (P-10):199% (RA 2019)
& | Osome {Ch) g 2: &4 1000 | 155182 (P-09)1974 (RA 2019)
7. | Lewd (Ph) pg'm’ N, b 15 5182 (P-223-2004 (RA 201%)
B |Amoona(VH) | e’ 11 4000 m:mm
5. | Benz=ne ppm’ | 01l 54 15 5182 (F-1
10. | Ponaa (3] Pyrens g’ | ND 01 15 182 (P-12):2004 (RA 2019)
1. | Arsemic (Ag) g’ | ND. 06 A pes CPCB Guidelines
12 | Nkl (Ni) g’ | AT 20 IS SIRP26)2000
Tt MAACE mmacts o Huscomal Ammrs An Gusisny St
BT ety ar Mo D el
- 1‘---.n_ﬂﬂ#hp‘ﬂ_ih-d-“dhﬂ#ﬂ““ﬂiﬁ
vertumg ek w Dt S 8 T 1w 0wy,
T Uity o s Iy i sl o e ivcncs mpmns
E Tioe seusdin wm-viaed 1y o'y 3 e sbeove sample. S Al £ Dar antert el e of ey @ msher alsrt or mpled
gﬂhm*]iﬂh-hihdqﬁd'!ﬂ_-—#
(Saurabh Sharma) : (Jag Moban Sharma)
|- Avihiiol Spenny |

R |
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NAKSHATRA ENVIRO SERVICES i

Ofice - “H_H

EZ

w “-.-{ Forest and
2015 & 150 ﬁlﬂl_r
TEST CERTIFICATE
AMBIENT AR QU ALITY MONITORING
M L teed
o “‘m*‘m
AL senr Village -sawaipure, Tebuil - Roba
o Diswict - Pul (Rapehan 1) =
Industria] Acriviry Petroleum Stomge | lepat
SAMPLE IDENTIFICATION DETAILS -
Sampling L ocation Nesr Main Giate
liete of Samplag | IT0L2023
Ambient Tewperatwe Max. 29°C & Min 5°C
Reetazive Humidity 4%
| Metooralogical Conditions | Clew Sky
Period of Tewing IRVL2023 w 01022023 s
TEST RESULTS L
1| PMa g | 8430 H00.8 | 15 3182 (F2932006 (RA 201T)
N ugim! 3928 5.0 Bl Py |
L_l. Sulpbur dionsde (S0: Lgm’ 9.12 8O | IS S182(PO2)R2001 (RA 2017)
4 | OwidesofNivogea MO | pgm’ | 756 800 | IS SIEI (P0G)I006 (RA 2017)
Tmmm mpm’ 06z | I8 IS 5102 (P10 1999 (A 2019)
6. | Cmone (03 g’ 2040 | 1004 | TS 918 (P09 1974 (RA201S)
7. | Lead () ug'm’ N, 10 | IS SINE (P22004 (RA 2019)
8. | Ammania (MHa) ' 3.90 &0 IS S182 (P-25):2008
0, | Bensess m' b 5.0 usln[r-u.rﬂmﬂm
1. | Benzo (a) Pyrene ag/m’ N D, o1 1S §142 (P 1212004 (RA 3019)
11 Arsenic (Ax) aym’ ND. L A per CPCB Cuidelines
12 Nickel (ND ngm’ KD o) IS S1E2 (P-26)2020
wmﬂnmnﬂ:nﬂm
I-I e Iﬂli-“#m-‘hﬂ!—
h—n::::::-ﬂ—lﬂﬂ--_uh il
o Tiptal TPy of By | asary A itk B B IVSOE BTONT
% The vewilis el eie aniy o e sbow mnph 56 applicas [ oeneers mderarsl 3f pests o i nEr e mmphed

Swnphes wil, hMﬁﬂzhﬁ-ﬂ'mdﬂi—_'ﬂ

2

{Jng Muhan Sharma)
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NAKSHATRA ENVIRO SERVI

l.--.l-lun_-l!ﬂ.ﬁ-l.n-nﬂ“hin Ciatni Kalan, Jadpiar- 303007
W’%ﬁaﬂr
T et 85 Sy SAE 185 1405 45 4 G RO S0 Cord Laborse

 Referenee No. NES230127021 Date: 010272023
TEST CER TIFICATE
TR STACK EMISSION MNTTORING REPORT
Ma Encrpy Limited
— =3 un“:;mft-!n.-
Al At mear Villags Sawniprura, Tehail - ohat,
. Dyistries — Pali (£ < asthan - IN) e
Natwre of Indusry Parodeum Sors . Dopot
Datg of Sampling 11012013 g g
Samck aitached 1o Thinsel Ghemerstor |[1.G. Seq) Na. | e
Type of Fuel used Eiesel
Ergine Capacey THEVA
Stack Height (sbose ground) 7 mstres
Dismeter of samplng port 1S200mm
_ Sasuplin Dursiion 30 mimues
FHH“ Al er roquiTn i
Ambieni Temperanure e
Stack Ciw Tempersture o
Siwck Cas Velocity 17,10 msec.

Volumetniz Flow ; SR1.25 Nem'the ;
Period of Testing 20012023 10 01 272005 :
TEST RESULTS
1. | Particulute Matter (PM) B | 010 | 03 | 1510259 (P1RI9RS(RA 2019)
2. | Sulghur dioxide (S) gRwar | 072 | - 15 11355 (P 231965 (RA 2019)
1 | Owidesof Nimogen NOx) | #4Webe | 188 IS 11239 (P-T).2088 (WA 2019)
4. | Uydrocarbon (HC) ghWlr | 25 |  As per CPCB Guidlines
5. | Carbos Momoxids {CT) ghwar | 103 | 33 1S 13270 1992 (RA 201%)
.~ -T.:-F;-Ihu—*l*:i:::--- ez ol euidenss bn O oot of low ma il nol by usoc 0 ey

- Mu.“-lt-—-imﬁﬂhiﬁl
* _ﬂhmumﬂntmﬂw-lﬂ
-
(g Moban Sharma)
Autborizod Signaory
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© S0, Hewrs Pabh Mamsarovar

E3

NAKSHATRA ENVIRO SERVICES 2%zt

-

Lab: 44, Solitairs ingustrial Park, Phass-., Near FIICO industriai Ares, Bagru (Ext), Dubmi Kalan, Jaigur-363007
E-mail . nevlab] : naka hatrmenviraigmall.com [

Reference Mo.: NES2301 17022
TEST CERTIFICATE
STACK EMISSION MONITORING REPORT
Resesdse M/s Mayar Esergy Limied
Rl Fexl Petrolewin Stomge Depat
Adkh AY near Village - Sawaipars, Tehsil - Rohar,
Districe — Padi (R4 asthan — [N}
Hwture of Indusry Petrolewm Sioeag: Depot
SAMPLE DHETAILS
Diwie of Sumpling 27017023 ]
Stack stnched 1o Disel Genraior (0.0 Set)No.2
| Torpe of Fusel used Diesel
g Capacity 750 VA
Stack lleight (sbovs growsdi | 7 e
| Driametas of sampling part H2.00 tnm
Sampling Duratise 30 minutes e &
Operating Schedule (hrdey) | Ax por requireme—s
_Ambieat Temperatre 2
Stack Chas Tempeer whue WC
Stack Claa Veloci:y 17458 musee.
Volumerrse Flow 432,77 Nt 5 -
Period of Tesiing W01/2033 10 08 122003
TEST RESLLTS
= , >
I | Poticulwe Macser (PM) | phWee | 000
| Futicuiste Matie _# 0.1 15 11258 (P11 1905 (RA 2019
: lmhﬂ__-_'tw-u 0.4 . uummuumﬂl}__
n*.__-rwu- sk Won ;-: M ::H&m-smnm
u:&___.&’*_- A £ per CPCH Guidelines |
Carton Manoside (C0) LR
e -E‘:: i 3.4 1S 13270199 (A 2019)
’ mmWﬂi=w-ﬂi-ll“iﬁ—ﬁ-Hﬂh-—I*
R D L e ] N R —— —
R LT e AT — AT DA o] o ghedicty it
e T
! : S s
Teiigaenl
TJ g Moban Sharma)




W nilurenc Flow SGK 70 Nm /e T
Peniod of Tewting NI w01 123023

Ales TEST RESULTS

Y il B - e B

K Tarticulate Mater (P} AW | 007 [ ] 15 11255 (P- 11985 (kA 2019)
2 | Sulphur dioxide ($0) Wb o | = 15 11233 (P 21583 (KA 2019)
1 |OnidsofNwogen(WOw) | g | 115 | ISTI3SS(P-T)I008 (RA 2019)
4. | Hydrooarbos {TIC) _BAW-Er ol As per CPCB Gaidbelines
5. | Carbon Monowide (C0) e 0 | 38 TS | 3I70: 1992 (RA 2019)

Pema iy as pan Eissseenn Pomotica) Bale, [O8
e T repe s no i b repralesed wholly or @ pert and o w ozl m oy ERIE 0 B Comart T i ] ol el P B ] e
aufeitseiy WU i TR g
w mimumhm—:
® The wudn anhaicsd e naty do e sbove sormpls el apple s i @il el o piodarin o seEher oo sor mpbed
+ Savples will be deroad sfer |5 devs Bon e duse of wosut-y o] sy e OF report oekow e g Gt

~ T s

(a5, Muban Sharms)
Review By R i

R
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NAKSHATRA ENVIRO SERVI M. 50031 0a248

DN : S840, Heers Puth Manssrover g- - MOIDE) | WebaRs - wes rakshrirsanyie in
Lab: 48, Golltsire industrtal Park, Phase-| susr @ ingdustrial Ares, Bagru [Ext |, Dahmi Kaden, Jaipur. 303007

l-t
w 1 : . Mﬂﬂﬂ“ﬁlﬂ.“i
é ﬂlﬂﬂiﬂi 2015 & IS0 45001 ﬂ
 Refererge No.- NESYI01IMDM Duite: 1022000 |
' TEST CER I IFICATE !
STACK EMISSION MONTTORING REFORT
-t - M Nyemm Bnerygy Limied
Rail Fed Petroleurs Starage Depat ! ol
Adiieoss Ay newr Village —Sewnipura, Tehsil - Rohat,
Distric: - Pali (R aasthan - IN)
Mamire of Industry Potrplewrs Saoragr Depot
SAMPLE DETAILS
Dats of Sampling 7012003
| Sack sinched®m ¥ine Fighting Eng e 01
Type of Fuel uwed Dasal
Bagine Capacky 20 Hr
)| T
Diamater of sacpling por: 10200 mm
B 30 wianes
| Operating Schedul= (hra dey) Ax per recuiremer |
Amibuent Tomnpersus 21
Steck Uss Temperative | 101X
Stack Clas Velocity 1537 mee.
Volemeric Flaw 32).75 N/
Purical of Testng 8912023 is 0. 123023
:[ Parameters Uit 1:;: Limits Protacnl
| Pamculee Mawr (PN | mgNew | 3297 | IS0 1511295 (F-11ISES (RA0IS)
2. Sulphir dioxide {800) mgNem' | 2045 - 15 11255 (P-23 1985 [RA 2019)
3 mlhtihrm ‘ﬂ-' Izom Tia IS5 L1255 (P-TL2008-£RA 2015)
4. Hydencarbon (HC) mgNew’ | 1200 100 An per CPCR Ciuidelmes
5. | Carbon Mowonide (CCH mg’ | 6350 | 150 | IS 1129082(RA 2%
mwhu
ﬁ w:n_fu“-m-huﬂﬂﬂqhnﬂhq
s Toml iabdiy of fen Ivrmney iy beniled T v akon mmoun
w T ressin estivsd el ouly i sbovr wspls sl qpllaat NI LT SRdorsement of produch o seder infermed ros rplisd
- ﬂh?-lmhﬁﬂﬂ_!im“—“




R3/<
274 EX

@ NAKSHATRA Emgo SERVICES »
u--._u-nnn-l._m u-ﬁ;-.ﬁu l—m
L Wﬂ, -

Tt m;'—ﬁ:_

Reference Mo NES230127025 Daie. O1AZ2023
TEST CER TIFICATE
STACK EMISSION MONITORING REPORT =
M. Nayars Ece: .y Limited
_H. HHMIHHE‘H
ackd AV nenr Vilage -swwpars, Tehsil - Rokst,
District — Pali (B aathan 1)
Famire of hinhassy | Peuvlewm Storas: Depot
SAMPLE DETAILS 4
. Daie of Saauplizg L
Stack amached 1 Fire Fighting fr; ne - 03
Type of Fusl sed Dicssl ]
Fagie Caacity “aonr
Hiack Meght (above grous] 7 matres
 Dusmetes of raempliog por 102.00
Sarplng Ouratr s -
Uperatig Scheduls (hr ‘day Al per equaemc:
 Arsbiecs Temps airs ne
Seacik Gms Temperabusy 1P
 Sack G Velowty 13,63 misec.
Wolumotric Flow 34587 N fhr
Period of T'esting WA1202T w0 01 2HTY
TEST ki SULTS
I,‘: Paramsten vst | PN e Froweel
[0 Paricsloi Matter PM) | mghem | 3073|130 | 181125501988 (RAZO)
| 1 Suiphur dioxide (80) mg m' 23 = | IS 11255 (P-Z3 1985 (RA 2009)
3. | OuidesofNmogen(NOw) | mgMm' | 12788 | 710 | 1511395 (P-7):2005 (RA 2019)
4| Hydrocarbae (HC) mgNm’ | 11446 100 As per CPCB Cuidelines
5 l:-l-mm = mg m 70 &6 L1 lﬂmtﬂllllﬂtﬂ
I_I_-Fh_mhu
. w hqn:wm#ﬂ— kel b v e s of e wnd phendd s b el oy
& Tousd lisklicy of son isberaary o limesd o e meeis mrou
| *  The sl saficrd e ey ot Shove ampls and applhic o _—mi—um-
| # i g 14 s froum o o of kit ¢ f Atk ot wlens oBOw e speisiied.
Sharma)
_ Review By

Ei%



-

I. | Pursicuisic Mafter (M) mgNm' | 3480 150 | U5 01298 (P1)1985 (A 2015) |
1 Salphur diside (SO5) mgNw' | 2164 - IS 11255 (P-2):1985 [RA 2015)
3. | Cmides of Nogen (NOx} | mgi’ | 13758 710 5 11235 (P-TR2005 (RA 2015)
4. Hydrocarban (HC) w 1506 100 HFEH:IM

5, | Carbon Monoxidk (C0) sgm' | T 150 | IS 132700992 (RA 2019)
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in the matter of O. A. No. 539/2023 (csi,
Omarsm Basjers v/s State of Rajasthan

In reference to the Hon'ble National Green Tribunal order dated

05.09.2022, in

the matter of O.A. No. 539/2022 fcz), “Omaram

Banjara Versus State of Rejasthan’. regarding a complaint that
M/s Nayara Energy Limited (here-in-after referred as “unit’)
indulged in {llegal mining of sotl from Goucher (Pasture) land,
public ponds and water bodies of the nearby villages and
uprooted thousands of trees in Chotila, Tehsil Rohat, District
Pali (Rajasthan] and thereby damaged the environment, below
mentionad Joint Committes was constituted in the matter :-

i Collector, Paki, Rajasthan

i DPFO/ Dy. Conservator of Forest, District Pali, Rajasthan

iii. One represeniative of Rujasthan State Pollution Control
Board, Rajasthan

In reference to aforesaid directions  the District Collector, Pali has
appointed Sub-Divisional Magistrate (SDM) Pali to represent him
in the joint committee, further, District Callector has also directed
Mining Engineer (M.E.), Sojat, Pali and Tehsildar, Rohat Pali to be
a past of the committee in order to verify the factual cum evidence-
based status regarding the complaint.

Hence, the committes thus comprising of Sh. 8. Sarath Babu (DFO
pali), Sh. Lalit Goel (SDM Palij, Sh. Rahul Sharma (Regional
Officer, RSPCB Pali), Sh. Dheers) Panwar (ME, Sojat) and Sh.
praveen Kr. Choudhary (Tehsildar Rohat) have inspected the
alleged site in the presence of unit representatives Sh. Abnish
Kumar Choudhary (Project Incharge), Sh. Vinay Ghatole
(Operation Incharge), Sh. Sunil Yadav (Safety Incharge). The

Action Taken Repor
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“ﬂtm”" the visit dated

Wh-ﬂﬂwmw.hlh A

18.11.2022 and has assured to join the Visit respond
failed to appear st the gven time snd aliso didnt 3

Mumber of phone calls made during the visit.

Spiit (MS) and High-Speed Diesel (HSD)) for which unit has
obtained Consent to Establish under Water Act, 1974 and
Air Act, 1981 vide Head Office, RSPCB, letters dated
10.06.2020 and 23.03.2022. Copies enclosed as Annexmure
01.

2. That M/s Naysra Energy Limited has also obtained
Consent to Operate under Water Act, 1974 and Air Act,
1981 vide Head Office, RSPCB, letters dated 09.02.2022

: and 29.06.2022 which is valid upto 30.09.2026 and
31.03.2027 respectively. Copies enclosed as Annexure 032,

3. mm“dwm:ﬂ'ﬂmhw

Hhﬂmmlﬂﬂhhﬂh’

mmmumﬂmmm
which was issued based an the site reports submitted by

G_‘“““'"p W .}
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SDM Rohat and Tehsildar, Rohat which is issued only afte”
verification of the land regarding availability of trees,
shrubs etc. Therefore, allcgation of cutting of trees at the
construction site of the unit becomes null and void. Copy
of DM NOC dated 09.09.2021 along with SDM Rohat letter
dated 08.10.2020 regarding Tehsildar Rohat report dated
08.10.2020 enciosed as Annexmre 04,

Unit representative has further submitted that at the time
of acquisition of the land, the land was having several
natural dugs and pits which were required to be filled to
make the land even for required purpose; also, unit
representative has submitted the photographs of the
uncven land taken during the year 2020. (Copy enclosed
as Annexure 05,

Unit representative has also submitted that no cutting of
mmh-ﬁ'hmtﬂmm”m‘h
land for which they have taken the permission from the
Office of Tehsildar, Rohat, Pall which is & pre-requisite
mﬂlﬂ‘.ﬂiﬂﬂhmh—hh“
:'mtﬁ'h“:‘“mum*
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l’“““ﬂmumm
PETit for exeavation of ardinary soil and moorum soil from
" OfB of Mining Baginer, Dept. of Mines and Geology,
:‘:%.Hﬁmuum 16.02.2021
* Anneure o7,

"‘lmummmim
Rayalty Pee and other related foc along with penalty fee.
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11. Unit representative submittsd that complaint made by Sh.

Omaram Beanjars, is baseless and the complainant was
earlier engaged as sub-contractor for civil work under M/8
SP Construction (copy of payments made by M/s S.P-
Construetion to Sh. Banjera is enclosed in Amnesure 11)
who was then fired from the services due to payment
mﬁ“nﬂﬂn:—-ﬁ—ﬂiﬁ
m#iflﬂnmulﬂﬂh
Rejesthen High Court, applied RTis in the several
departments etc. without having any reasonable evidences.
Copy of HC case enclosed as Annexurs 13.

a) The visit was fixed after having confirmation from the
complainant Sh. Omaram Benjara who has ensured to be
present with all relevant records/ evidences who had then
not joined the visit despite number of calls made to him
and has also failed to suhmit the evidences, as alleged in
the compiaint. The committee has also found that Sh.
Banjara is a habitual complainant and has made several
complaints at various Courts in several matters without
any substantial evidences.

b} Recard of Mining Department shows that the mini i

h—hmnuﬂdmﬂum.-'l

Permit from the Department. Also, unit hes
royalty fee, penalty fee and other foe gg Submitted
¢} Photographs of the site, for which STP Pplicable.

Rz ¢
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Bren wmam, cht

(S 8. Sarath Babu)

E|Page




Anesesses §
‘#‘: *i
FORM : gOARD
RAIASTHAR SIAlE EULEETE“?]-E :m:‘m
REPORT QF LUE S -
s Eﬁwﬂ.ﬂt-:ﬁ RGNS T
Flowal Raport =

Report He. 2067 b=

) : E 5 H g T
L huuhmﬂ;ﬁt lll"‘:'uih Pal Meens, State oo o Analysi July q?w;.lﬂi under sub E:nﬁ;ﬂj ol Section
Hdﬁﬁﬁkwqﬁww:m}mlﬂl rmﬂlﬂﬂ;eim e mm
BAN, IS0, ali RSICB Pall & NIRANJAN ATAL, 350, Pull RSPCE Pali a sample Hm
Onaity of MIS NAYARA ENERGY LIMUTED - ot~ . Clty= SAWAIPURA Tehsil- Pali , District-

Pali  Collected From & lilent Alr Quality \ippitoring @t Admia uliding of Uit Collected on

17/ 3. The Sample Was in & condition it 117 analysis a5 tepocted below -

{ fucthior centify il h.wnamlyndthsuium:mauumd sumiple un /032023 Iﬂimhmﬂlnfﬂle
annlysis t0 b as below - . 2

5 Mo thrmuﬂtn i Fesult
i Pacticnlte Matter (PM10) jug/me 6. _- e
= lSashur Dioide s SOZ ughm (7.1
3 Onidos uf Nitzogan ae NOX pgin: 23.2
T condition of lhic seals, fastening s conuin:t O receipt was 45 follows : Intact :
Signad This Do 10703/ 2028 S Ve
* BOAI YST
Regional Office Pali
SA-6, Mandia Hond, Industrial Ares, Pl
. Phone: 02932-231616



o |

283

Rajasthan State Pollution Control Board
4, Instinutional Area, Thalana Doongri, Jaipar (Raj.) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 17/03/2023

MONITORED BY : NIRANJAN ATAL, ISO, Pali

e —— Noise Level | Noise Level
{S.NojSample|  Name of Industry / Place Coltomtion/ | Dutsel | Saliey | Ba Night
Na Locatita Monitoring| Time{Leq | Time(leq
dBA)) | dB(A)
NATARA ENERGY : .
LIMITED,KHASRA NO 272, 2734, ""“""LTM""“‘
273017, 273019, 276, 276/, 2762, |\,
1 | 2086 | 27727701, 27801, 27872, 27914, , 1733|553 ND
179/16, 279/23, 279727, Adsmin *
279/3SSAWAIPURA Tehsil:Pali muﬂ
District Pali
VST
Rajasthan St Control Board
|
* ND = Not Dane \.
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(pualiry of WIS NAYARA ENERGY LIMITED . Plant - " City- SAWAIPURA Tehsil- Pall , District-
Pali Coliccied from Amblent Alr Quality Monitoring at Admin Buliding of Unit  Collected o0
1732023 The Sueple WS im & condition fit 107 analysis a5 repocd belorw o

[ Futhcr ceatify diat 1 have aualyzed the sloremcioned ssmple o 20/03/2023 -idnhhr!rhﬂlllﬂfth:
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i # __-1'!31:.'?-;-.1!&“ Matter (PM10) pg/ors AR
2 Snlphedr Hoxide as SO2Z ug'i: 7.1
3 Ui+ uf Mitrogen as NOx pafin 132
‘e condition of liv: Scals, fastoming and conlii on receipt was as follows : Tntact =
Signed This Ou 20/33/2023 N Y
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Rajasthan State Pollution Control Board
4, Institutional Area, Thalana Doongri, Jaipur (Raj ) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 17/03/2023
MONITORED BY : NIRANJAN ATAL, ISO, Pali

- — Noise Level | Noise Level
Date of In Day In Night
15N Mame of i/ Fluce Collection
o Industry faeetion || Monitoring| Time(Leq | Time(Leq
NAYARA ENERGY Asdiient Moise
LIMITED KHASRA NO 272, 2734, | Ambient !
27317, 273/19, 276, 27611, 27612,
1 | 2066 | 27727901, 27801, 27802, 27ve, | Monmitoringat | oo oyl ss3 ND
279716, 27923, 279727, Admin
2793SSAWAIPURA Tehsil-Pali | Duliding of
District:Pali Unat

BOD YST
Rajasthan Control Board
* ND = Not Done K




